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INTRODUCTION
I, the Chairperson of the Committee on Government Assurances (2021-2022), having

been authorized by the Committee to submit the Report on their behalf, present this Sixty-
Seventh Report (17th Lok Sabha) of the Committee on Government Assurances.

2 The Committee on Government Assurances (2021-2022) at their sitting held on 08
March, 2022 inter-alia considered Memorandum Nos. 37 to 61 containing requests received
from various Ministries/Departments for dropping of 50 pending Assurances and decided to
pursue 20 Assurances.

;) At their sitting held on 04 July, 2022 the Committee on Government Assurances (2021-
2022) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;
g0 July, 2022 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
29 Ashadha, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken
to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2021-2022) considered Twenty-five
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 50 pending Assurances at their sitting held on 08 March, 2022.

3 After having considered the requests of the Ministries/Departments, the Committee

are not convinced with the reasons furnished for dropping of the following 20 Assurances:-

Sl. SQ/'USQ No. & Date Ministry Subject i

No. |

1. |(i)SQNo.3 Chemicals and Fertilizers | (i) Subsidy on Fertilizers |
dated 24.02.2015 | (Department of

(Supplementary by  Shri | Fertilizers)
Krupal Balaji Tumane, M.P.)

(ii) USQ No. 415 (ii) Subsidy Mechanism

dated 05.02.2019

(iii) USQ No. 1703 (i) Transfer of Fertilizer
dated 02.07.2019 Subsidy

(iv) SQ No. 424 (iv) Gap in Demand and Supply
dated 23.07.2019 of Fertilizers

(Supplementary by Shri Kapil
Moreshwar Patil, M.P.)




Sl. | SQ/USQ No. & Date

| dated 07.05.2013

(i) USQ No. 3284
( dated 11.02.2014

Ministry Subject |
No. B i " |
(v) USQ No. 367 (v) Opposition to Direct Cash |
dated 19.11.2019 Transfer for Fertilizer Subsidy |
(vi) USQ No. 1486 (vi) Fertilizer Subsidy ,'
dated 20.09.2020 '
(vi) SQ No. 385 dated (vii) Direct Benefit Transfer of
23.03.2021 (Supplementary Fertilizer Subsidy
by Shri Jagdambika Pal, (Appendix -II) |
M.P.) _.’
2. | (i) SQ No. 352 Railways (i) Southern Coast Railway
dated 18.03.2020 Zone |
(i) USQ No. 2612 (i) Creation of Rayagada
dated 10.03.2021 Division |
(iii) USQ No. 4693 (iii) DPR of South Coast Railway |,
dated 24.03.2021 (SCR) |
(Appendix —III) |
3. | USQ No. 1861 Railways Survey of Abu Road and AmbaJI i
 dated 03.07.2019 Road Rail Line
} (Appendix -IV)
4. | USQ No. 465 Ports, Shipping and | Deep Sea Port '
| dated 04.02.2021 Waterways (Appendix -V) |
5. I USQ No. 3455 Tribal Affairs Reservation of Limboo and
' dated 15.07.2019 Tamang Communities |
! (Appendix -VI)
6. |USQ No. 14 Tribal Affairs Data Bank of Tribal Land
dated 14.09.2020 (Appendix —VII) ,
7. | USQ No. 29 Culture Development of Experiential :
dated 03.02.2020 Museums ,
[ (Appendix -VIII) J
8 | USQ No. 4317 Culture Sound and Light Program at |
| dated 22.03.2021 Fatehpur Sikri |
7 ;*7 A IO o e | (Appendix —IX) -
9. | (i)USQ No 6541 Culture (i) Amendment in Antnquntnes

and Art Treasures Act, 1972 .

(ii)Documentation of Antiquities
(Appendix —=X)

—_—




Sl. SQ/USQ No. & Date Ministry Subject

' 10.* | USQ No. 2063 AYUSH AYUSH Drug for Breast Cancer
'_ ] dated 12.02.2021 (Appendix —XI) i
| 11. | SQ No. 283 Culture Criteria for Classical Language

' ~dated 09.08.2021 (Appendix —XII)

*Implementation Report laid on the table of the House on 16.03.2022.

4. The details of the Assurances arising out of the replies and the reason(s) advanced by
the Ministries/Departments for dropping of the above mentioned 20 Assurances are given in
Appendices -II to XII.

5. The Minutes of the sitting of the Committee dated 8 March, 2022, whereunder the
requests for dropping of the Assurances were considered, are given in Appendix- XIII.

6. The Committee desire that the Government should take note of the Observations of
the Committee, as contained in Annexure-II of Appendix-XIII and take appropriate action for

the implementation of the Assurances expeditiously.

NEW DELHI;
Qo July, 2022 RAJENDRA AGRAWAL,
mmemmemmeen CHAIRPERSON,
<9 Ashadha, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Appendix- 1

COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022)

Statement showing summary of requests received from various Ministries/Departments regarding
dropping of Assurances and considered by the Committee on 08 March, 2022

i

SI. | Memo | Question/ Ministry Department Brief Subject
No. | No. Discussion
; References
1 37 |(i)SQ No. 63 Railways (i) Crimes in Trains

dated 29.07.2010

(i) USQ No. 1874
dated 05.08.2010

(iii) USQ No. 4360
dated 19.08.2010
(iv) USQ No. 5003
dated 26.08.2010

(v) SQ No. 56
dated 11.11.2010

(vi) USQ No. 4951
dated 09.12.2010

(vii) USQ No. 1331
dated 03.03.2011

(viii) SQ No. 70

dated 04.08.2011
(ix) USQ No. 819
dated 04.08.2011

(x) USQ No. 2038
dated 11.08.2011

(xi) USQ No. 562
dated 24.11.2011

(ii) Unified Force for
Security

(i) Theft and
Crimes in Kerala
Bound Trains

(iv) Looting in Trains

(v) Guidelines for
Security of
Passengers

(vi) Act for Safety of
Passengers

(vii) Garib Nawaz
Express Incident

(viii) Crimes in
Railways

(ix) Cases of
Drugging

(x) Incidents of
Crimes

(xi) Looting in Up
Bound Trains




[Sl. | Memo | Question/ | Ministry Department Brief Subject
No. | No. Discussion |
; References | .
| (xii) USQ No. 656 | (xii) Amendment in
| dated 15.03,2012 RPF Act
|
| (xiii) Integrated
l (xiii) SQ No. 372 | Security System
| dated 06.09.2012 7
2 'r 38 | (i) SQ No. 3 f Chemicals Department of (i) Subsidy on
} dated 24.02.2015 | and Fertilizers | Fertilizers Fertilizers
(Supplementary by
l Shri Krupal Balaji |
Tumane, M.P.) |
) ; (ii) Subsidy
(i) USQ No. 415 | Mechanism
dated 05.02.2019 '
(i) USQ No. 1703 | (iii) Transfer of
dated 02.07.2019 ; Fertilizer Subsidy
| (iv) SQ No. 424 | (iv) Gap in Demand
‘ dated 23.07.2019 ‘ and Supply of
i (Supplementary by | Fertilizers
, Shri Kapil |
, | Moreshwar Patil, '
| M.P.) |
! | (v) Opposition to
(v) USQ No. 367 | Direct Cash Transfer
dated 19.11.2019 ; for Fertilizer Subsidy
! (vi) USQ No. 1486 (vi) Fertilizer Subsidy
| dated 20.09.2020 |
| ) |
| (vii) SQ No. 385 (vii) Direct Benefit
dated 23.03.2021 | Transfer of Fertilizer
(Supplementary by Subsidy
Shri Jagdambika ,
Pal, M.P.) |
3 39 |SQ No. 163 | AYUSH AYUSH Doctors
dated 29.11.2019 ,
(Supplementary by |
Dr. Shashi Tharoor, |
M.P.) ;
1
4 40 | (i) USQ No. 5762 | Tribal Affairs (i) Development of
dated 11.05.2012 ' Tribals

| -




'SI. [Memo | Question/ Ministry Department Brief Subject
No. No. Discussion
@ References
' (ii) USQ No. 3486 (ii) National Tribal
| ' dated 15.07.2019 Policy
5 | 41 |(i)SQ No. 352 Railways (i) Southern Coast
i dated 18.03.2020 Railway Zone
] (i) USQ No. 2612 (ii) Creation of
dated 10.03.2021 Rayagada Division
!
(iii) USQ No. 4693 (iii) DPR of South
dated 24.03.2021 Coast Railway (SCR)
6 42 | SQ No. 272 . Women and Development of
dated 06.12.2019 Child Women and Children
Development
7 43 | USQ No. 4605 Ports, Hub Ports
dated 15.12.2016 Shipping and
Waterways
8 44 | USQ No. 1861 Railways Survey of Abu Road
dated 03.07.2019 and Ambaji Road
Rail Line |
9 45 | USQ No. 465 Ports, Deep Sea Port
! dated 04.02.2021 Shipping and
| B Waterways
10 | 46 |USQ No. 3470 Railways Opening of Base
| | dated 02.01.2019 Kitchen
11 47 | USQ No. 3178 Tribal Affairs Reservation for STs
dated 06.08.2018
12 48 | USQ No. 718 Railways Anandnagar
dated 20.12.2017 Junction-
Mahrahganj-
Ghughuli New Rail
Line
13 49 [ USQ No. 3455 Tribal Affairs Reservation of
dated 15.07.2019 Limboo and Tamang
Communities
14 | 50 |USQ No. 2365 Railways Construction of
| dated 26.12.2018 Anand
Nagarmaharajganj
; Rail Line
15 = 51 |USQ No. 14 Tribal Affairs Data Bank of Tribal
! dated 14.09.2020 Land
RN . i =




'Sl. | Memo | Question/

~ [Ministry  |[Department | Brief Subject
' No. No. | Discussion
L References |
6 | 52 |USQ No. 3959 Earth Depth of Himalayan
{ dated 19.03.2021 Sciences Glaciers l
17 | 53 | USQ No. 3060 Earth Extreme Rainfall
| dated 06.08.2021 Sciences Events During
Monsoon
18 54 | USQ No. 1346 Culture Policy on
dated 19.09.2020 Construction around
. Centrally Protected
| Monuments
19 | 55 UsQ No. 29 Culture Development of
| dated 03.02.2020 Experiential
| Museums |
20 | 56 |USQ No. 4317 Culture Sound and Light
! dated 22.03.2021 Program at Fatehpur |
Sikri |
21 57 | (i) USQ No. 6541 Culture (i) Amendment in
| dated 07.05.2013 Antiquities and Art
Treasures Act, 1972
i) USQ No. 3284
((jlgted (121 02.2014 (ii) Documentation
‘ _— of Antiquities
22 | 58 |USQ No. 2356 Tourism Allocation of Land
( dated 23.08.2013
-
23 | 59 [ USQ No. 2063 AYUSH AYUSH Drug for
— dated 12.02.2021 Breast Cancer |
24 ' 60 | SQ No. 283 Culture Criteria for Classical
— dated 09.08.2021 Language
25 ’ 61 | (i) USQ No. 3337 Communicati- | Department of (i) Telecom Finance
4 dated 14.12.2011 ons Telecommunicati- | Corporation |
| (i) USQ No. 3624 ans ’ .
i dated 18.03.2015 (ii) Telecpm Finance ‘
I , Corporation
iii) USQ No. 1231
! | Ejali):ed 2(23.11.20136 (iii) Telecom Finance
| | Corporation
| (iv) USQ No. 1543 ,
1 dated 27.12.2017 (iv) New Telecom
l Policy
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 328

Subject: Request for dropping of Assurances given in replies to:-

(i) SQ No. 3 dated 24.02.2015 (Supplementary by Shri Krupal Balaji Tumane, M.P.)
regarding "Subsidy on Fertilizers".

(i) USQ No. 415 dated 05.02.2019 regarding "Subsidy Mechanism”,

(i) USQ No. 1703 dated 02.07.2019 regarding "Transfer of Fertilizer Subsidy".

(iv) SQ No. 424 dated 23.07.2019 (Supplementary by Shri Kapil Moreshwar Patil,
M.P.) regarding "Gap in Demand and Supply of Fertilizers".

(v) USQ No. 367 dated 19.11.2019 regarding “Opposition to Direct Cash Transfer
for Fertilizer Subsidy”.

(vi) USQ No. 1486 dated 20.09.2020 regarding “Fertilizer Subsidy”.

(vii) SQ No. 385 dated 23.03.2021 (Supplementary by Shri Jagdambika Pal, M.P.)
regarding “Direct Benefit Transfer of Fertilizer Subsidy”.

k% Kk

The above mentioned Questions and Supplementary Questions were asked by
various M.Ps. to the Minister of Chemicals and Fertilizers. The contents of the
Questions along with the replies of the Ministers are as given in Annexures I to VII.

2. The replies to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Chemicals and Fertilizers (Department of

Fertilizers) within three months from the date of the reply but the Assurances are yet to
be implemented.

. In this regard, the Ministry of Chemicals and Fertilizers (Department of
Fertilizers) vide its OM No. 14011/08/2021-DBT (30191) dated 16™ November, 2021
has stated as under:-

“Transfer of fertilizer subsidy to farmer’s account is a very sensitive issue and it
is under discussion at various higher level forums. Government of India is yet to
take any concrete decision on this. Hence, at this stage, no such proposal is
under active consideration in the Department of Fertilizers and no action is
pending on the part of this Department.”

4. In view of the above, the Ministry, with the approval of the Minister of State for

Chemicals & Fertilizers has requested the Committee to drop the above-mentioned 07
Assurances. 7

The Committee may consider.

ot 257/ 222
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(a)

(c)
(d)

(e)

A nnenyne — T__

GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED QUESTION NO. 3* TO BE ANSWERED ON : 24.02.2015

SUBSIDY ON FERTILIZES

SHRIMATI RANJEET RANJAN:
SHRI KRUPAL BALAJI TUMANE:

‘Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

the subsidy on various fertilizers provided during each of the last three years
and the current year, State/UT and fertilizers wise;

whether the poor and marginal farmers are unable to reap the benefit of the
fertilizer subsidy;

If so, the reaction of the Government thereon;

whether the Government proposes to provide fertilizer subsidy directly to

farmers through their bank account on the lines of Direct Benefit Transfer (DBT)
scheme; and

if so, the details thereof including the present status of the proposal and the
number of farmers likely to be benefited under the scheme?

ANSWER

MINISTER OF CHEMICALS AND FERTILIZERS

(SHRI ANANTH KUMAR)

(a) to (e): A statement is laid on the Table of the House.

Je ok Jede de de de e



STAEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK SABHA
STARRED QUESTION NO.3* TO BE ANSWERED ON 24.02.2015, REGARDING
SUBSIDY ON FERTILIZERS TABLED BY SHRIMATI RANJEET RANJAN AND
SHRI KRUPAL BALAJI TUMANE.

(@): The details of fertilizer subsidy (product-wise) given during the last three years
and current year are in table below. State-wise subsidy paid figures are not available
as the subsidies are released to fertilizers companies. However, company-wise
details of fertilizer subsidy paid is given in Annexure ‘A1 to A6’.

(Rupees in crores)

Year ‘ Urea P&K Fertilizers
2011-12 37760.44 36809.41
2012-13 40016.00 30576.10
2013-14 41853.30 29426.86
2014-15 (Upto Jan 15) 49158.30 19324.15

(b) & (c): Subsidy on Urea and 22 grades of Phosphatic & Potassic (P&K)
Fertilizers is passed on to farmers through fertilizer companies in the form of lower
MRP, which is much below the actual cost. While Urea is provided at Government
fixed price of Rs.5360/- MT (excluding taxes), the P & K fertilizers are provided to
farmers at subsidized prices based on the nutrient content on each grade of P&K
fertilizer. The fertilizer companies are required to clearly print the MRP on each
fertilizer bag. Any sale above the printed MRP is punishable under the Essential
Commodities (EC) Act. In order to check whether the prices fixed by the fertilizer
companies are reasonable, the companies are required to submit cost data of their
fertilizer products so that the Government can ensure that the subsidy has been

passed on to the farmers. Thus all the farmers are benefitted from the grant of subsidy
on fertilizers.

(d) & (e): At present, the proposal the Direct Benefit Transfer (DBT) in fertilizers is
under consideration. e

Fedekdk



Annexure-I A

Sector wise / Company-wise Subsidy released for Indigenous Urea, Imported P&K Fertilizers and
Indigenous P&K Fertilizers during 2011-12 to 2014-15 (Upto Jan 15 )

(Rupees in Crores)

FINANCIAL YEAR bk
’; N°‘}m°r e 201112 2012-13 01314 201;1"",’1(;"“
; Public Fertilizers and Chemicals Travancore Lid. 2301 D9340 | 77758 73rer
public——GSFC AT TR®— ena
2 adras Fertiisers Lid ek
3 Public 1803.90 1559.29 1652.93 154579
National Fertllizers Ltd
¢ 'ﬁashmya Chemicals & Fertilisers Ltd R e -
5 |Public 1862.26 2570.60 _ 2708,64 3038.26
6 Pubic . Brahmaputra Valey Fertiizers & Camlys. 178.28 17034 | esee 24274
Total - Public Sector 11156.49 10793.58 12767.42 12873.42
7 Co-op. Indian Farmers Fertiliser Cooperative Ltd. ' 11191.88 10241.25 9984.53 = 10842.20
8 Coop. Krishak Bherti Co-operative Ltd. 96253 119437 | 160409 252269 |
Total - Co-op. 12154.41 11435.62 11588.62 l 13368.89
9 Pvt.  Chambel Fertilizer & Chemicals Ltd. 222157 244549 | 366647 444117
10 _Pv.  Coromandel International Ltd. 395572 | 323495 | 309982 | 236593
1 Put Deepak Fertilizers & Petrochemicals Corp 261.03 24826 | 436.94 ‘ _ 7053
12 Pvt. Gujrat Narmada Valley fertilizers Co. Ltd. 1134.58 : 1119.44 132142 - 1335.31 :
13 Pwt. Indian Potash Limited 7701.05 5040.71 5319.50 __ 2957.45 _l
14 Pt Nagarjuna Fertilizer & Chemicals 1599.00 1461.36 1870.58 1060.96
15 Pwt. ‘Paradeep Phosphate Ltd. ) 1791.91 1949.18 2105.98 1369.28 :
16 P Shriram Fettilizer & Chemicals 356.01 | 38023 62173 66043
17 SPIC 2165.14 1477.96 791.90 1615.80
18 Pwt. Tata Chemicals Ltd (HLL) 2189.84 1806.26 2342.37 2527.51
18 Pw. Tungbhadra Chemicals & Fertilizer Ltd. A . 000 0.00 0.00
20 Pw.  Zuari Agro Chemicals Ltd. _ 307869 291945 | 278214 267987
21 Pwt. MMTC 0.00 1.56 0.00 0.00
22 Pw. HPM Fertilizers 0.00 17.63 1.40 26.15
23 Pwt. Mosaic India Pvt. Ltd. 733.77 338.91 62538 404.71
24 Pvt. INDO GULF 798.27 805.12 1684.79 1501.03
25 Pvi Duncan India Ltd. 1.57 0.00 0.00 0.00
26 Pwt. Manglore Chemicals & Fertilisers Ltd. 1830.73 1583.85 1708.93 1666.00
27 Pwt. Raliis India Ltd. 255 0.00 0.00 0.00
28 Pwt. Foliage Crop. Solutions Pvt. Ltd. 1.73 1 0.00 0.00 0.00
29  Pwt Green Star Fertilizers Ltd. 845.33 749.82 313.91 345.53
30  Pwt KPR Fertilizers Ltd. 81.96 151.99 52.98 0.00
31 Pwt Toepeer Pvt. Ltd. ] ' 1.48 0.00 0.00 0.00




32 Pvt  SUNFERT ) 000 424 87.73 118.85_
L Pvt. TRANS AGRO 0.00 5.32 0.67 122.40
34 Pt HINDALCO IND LTD - 355.77 303.89 351.66 22363
35 Pvt.  Kribhco Shyam Fertilizers Ltd. 452.42 61402 | 60991  992.02
36 Pwt Kanpur Fertilizers Chemicals Ltd. 0.00 0.00 202.36 1394.63
Py, Agrigold Orgasls _0.00 0.00 490 ' 2585
37  Pvt SSPUNITS 185163 . 1604.38 1548.22 912.89
Total Pvt. 38415.86 ' 28264.02 | 31951.69 = 28817.93
38 Pwvt. Pre-Oct 2000 73.58 82.88 0.00 0.00
39 Pyt Freight 000 ' 000 0.00 000
40 Pvt. intt. On SBA 0.00 0.00 18.13 0.24
41 Pvt. Loss on Bonds 29449 0.00 0.00 0.00
~ Grand Total 5709483  50576.10 | 55926.86 55056.48
Annexure-1 B
Sector Wise / Company-wise Subsidy released
(Rupees in Crores)
2011-12
Sl. No.  [Sector COMPANY NAME
IMP P&K IND P&K IND UREA —
Public ertllizers and Chemicals Travancore Lid 3.33 1119.68 0.00 11230
3 ] A 4
o, |public  [°5TC 0.00 1477.22 19683  1674.05
5 [Public  [Madras Fertiisers Lid 0.00 35.16 1768.74 1803.90
4 Public 10.94 0.00 4504.05 4514.99
| ___|National Fertilizers Ltd. ) —
5 MPublig [P ORI PR 263.56 657.66 941.04 1862.26
¢ [pubic | 0.00 0.00 178.28 178.28
Brahmaputra Valley Fertilizers & Cem Ltd, . = —
277.83 3289.72 7588.94 11156.49
Total Public Sector
7 [Co-op. 2104.61 6293.53 2793.74 11191.88
Indian Farmers Fertiliser Cooperative Ltd.
g [Coop. 370.78 0.00 591.75 962.53
Krishak Bharti Co-operative Ltd. ] i
Total Co-op. 2475.89 6293.53 388549 . 12154.41
s P 780.68 0.00 1440.89 2221.57
Chambel Fertilizer & Chemicals Ltd. e
10 PV 535.52 3420.20 0.00 3955.72
‘Coromandel International Ltd. i
49 [PVt 65.93 195.10 0.00 ‘ 261.03
| DeepakFertilizers & Petrochemicals Corp -
12 Pvt. 0.00 256.28 878.30 1134.58
Gujrat Narmada Valley fertilizers Co. Ltd. o
43 [P 7687.62 13.43 0.00 7701.05
ool ... Indian Potash Limited
14 Pw 813.92 0.00 785.08 1599.00
N ] __Nagarjuna Fertilizer & Chemicals .
15 Pvt. 363.24 1438.67 0.00 1791.91
| Paradeep Phosphate Ltd.
16 Pvt 78.54 0.00 277.47 356.01
) _Shriram Fertilizer & Chemicals
17 Pvt. 0.48 0.00 2164.66 2165.14
U SPIC )
18 Pvt. 533.30 1013.28 643.26 2189.84
Tata Chemicals Ltd (HLL) . Qs
19 |Pvt. Tungbhadra Chemicals & Fertilizer Ltd. 4.1 0.00 0.00 4.1



w M ! 1396.19 901.29 781.21 3078.69
Zuari Agro Chemicals Ltd. el
2 Pvt. 0.00 0.00 0.00 | 0.00
MMTC ‘
2 Pvt. ‘ 0.00 0.00 0.00 0.00
HPM Fertilizers
o5 [PV ! . 733.77 0.00 0.00 733.77
Mosaic India Pvt. Ltd. .
24 Pvt. 80.59 0.00 717.68 798.27
INDO GULF el ;
25 Pvt. i 1.57 0.00 0.00 1.57
Duncanindialtd. et b
2 Pvt. 337.86 322.85 1170.02 1830.73
Manglore Chemicals & Fertilisers Ltd. - O |
27 Pvt. ! 2.55 0.00 0.00 2.55
Rallis India Ltd. i .
g PVt 173 0.00 0.00 | 1.73
‘Foliage Crop. Solutions Pvt. Ltd. sl e
29 Pvt. i 327.66 517.67 0.00 845.33
Green Star Fertilizers Ltd. e
30 Pvt. 81.96 0.00 0.00 81.96
KPR Fertilizers Ltd. - -
31 Pvt. 1.48 0.00 0.00 1.48
Toepeer Pvt. Ltd.
32 Pvt. 0.00 0.00 0.00 0.00
SUNFERT
33 Pvt. 0.00 0.00 0.00 0.00
TRANS AGRO. LE T
2 Pvt. 0.00 355.77 0.00 355.77
HINDALCOINDLTD
35 Pvt. 0.00 0.00 452.42 452.42
Kribhco Shyam Fertilizers Ltd. E Ry B
s P | 0.00 0.00 . 0.00 0.00
Kanpur Fertilizers Chemicals Ltd. :
Pvt. i
Agrigold Orgasis ..
37 Pvt. 0.00 1851.63 1851.63 :
SSP UNITS | i
Total Pvt. 13818.70 10286.17 9310.99 3341586 |
38 0.00 7358 0.00 73.58
Pre-Oct 2000 sy
39 0.00 0.00 0.00 0.00
Special Freight
40 0.00 0.00 0.00 0.00
Intt. On SBA
41 0.00 294.49 0.00 294 .49
Loss on Bonds —
Grand Total 16571.92 20237.49 20285.42 57094.83
Annexure -1 C
Sector Wise / Company-wise Subsidy released
(Rupees in Crores)
(COMPANY NAME 2012-13
Si. No. Sector
_IMP P&K IND P&K IND UREA Total
1 Fertilizers and Chemicais Travancore Lid 91.12 _903.28 0.00 994.40
2 gggﬂ%_gg:c 2668 82187 134,64 983.19
3 Puyblic Madras Fertilisers Ltd 15,10 116,93 142726 1559,29
4 Public National Fertilizers Ltd 0.00 0.00 4515.76 4515.76
5 Pubfic Rashtriva Chemicals & Ferilisers Ltd 624,57 772,18 1173.85 2570.60
6 Public Brahmaputra Valley Fertilizers & Chem Ltd. 0.00 0.00 170.34 170.34
Total Public Sector 757.47 2614.26 7421.85 10793.58
7 Co-0p indlan Farmers Fertiliser Cooperative Lid 199894 5028,76 3213.55) 10241,25
8 534.36 0.00 660.01 1194.37
Co-0p Kri i rative Ltd, |
‘Total Co-op |3 | 2533.30 |5028.76 3873.56 "| 11435.62



9 Py, IChambel Ferlizer & Chemicals Lid, 854,94 0.00 1690.55 2445.49
Pwvt. rom. ternational Lt 486 .96 2747.99 0.00 323495
11 Pyt Deepak Fertilizers & Petrochermicals Corp 11247 135,79 0.00 ...248.26
12 Pvt (Gujrat Narmada Valley Fertilisers Co.Ltd 51.54 209.08 _858.82 RO ) . SO
13 Pwvt, indian P jrit 5039.11 1.60 Q.00 5040.71
14 Py i llizer & Che; 1d 80974 0.00 651,62 146136
15 Pwt. 'Pa_{rgeeg PE‘anbgte L1d 669.36 127982 0.00 194918 _
hriram Fertilizer emicals
16 Pvt. 105.92 0.00 274,31 380.23
17 Pvt. EE[C 0.00 0.00 1477.96 1477.96
18 Pvi. Tata Chemicals Ltd (HLL) _582.02 617.35 606,89 1806.26
19 Pwt. [Tungbhadra Chemicals & Fertilizer Ltd
0.00 0.00 0.00 e 00 .
20 Pvt Zuari Agro Chemicals Ltd 114335 674.42 1101 L_ 291945 _
21 Pwvt IMMTC 1.56 0.00 0.00 1.56
22 Pvt. HPM Fertilizers 17.83 0.00 0.00 17.63
23 Pvi. osaic India P, Lid. 338.91 '338.91
0.00 _0.00
24 Pvt {WQQGULF _156.72 0,00 648,40 805.12
25 Pvt. Duncan India Ltd
0.00 0.00 . 0.00
26 Pvt,__IManglore Chemicals & Fertilisers Ltd 48083 | 222,68 860.34 1583.85
27 Pwt. Rallis India Ltd.
0.00 0.00 0.00 0.00
Pvt. Follage Crop. Solutions Pwt. Ltd.
28 0.00 0.00 0.00 0.00
29 Pvt IGreenStar Fertilizers Ltd 272,72 477.10 0.00 74982
30 Pvt, KPR Fertilizers Ltd. 151.99 0.00 0.00 151.99
31 Pvt. |Toepeer Pvt. Ltd.
0.00 0.00 0.00 . 0.00
32 Pvi FUNFERT 424 0.00 0.00 4.24
33 Pvi, [TRANS AGRO 532 0.00 0.00 5.32
34 Pvt. NDAI LT 0.00 303.89 0.00 ....30389 _.
ribhco Shyam Fertilizers Tid
35 Put. 0.00 0.00 614,02 ....614.02
36 Pvt. Kanpur Fertilizers Chemicals Ltd.
0.00 0.00 0.00 000 . _
Pwvt grigoid Orgasis ——
37 Pyt ISSP UNITS 0.00 1604,38 0.00 : 1604.38
Total - Pvt. 11285.33 8274.40 8704.69 28264.02
38 Pre-Oct 2000
0.00 82.88 0.00 82.88
39 Special Freight
0,00 0.00 Q.00 _ 0.00
40 Iintt. On SBA
0.00 0,00 0.00 0.00
41 Loss on Bonds
0.00 0.00 0.00 0.00
Grand Total 14576.10 16000.00 20000.00 50576.10
ADP*
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Sl.No. ~ Sectar COMPANY NAME 2013-14
TMPPEK — [ INDPEK INDUREA | Total
[Public Fertilizers and Chemicals Travancore Ltd 760.70 777.58
ikl __16.88 0,00 i
ublic .
2 36851 1 1215256 | 20033 . 178409
3 PPublic  |Madras Fertiisers Ltd 0.00 60,30 149263 2~ 155293
4 |public _INational Fertiizers Ltd 0.co 000 5754.32 .. 5754.32.
5 Rashtriva Chemicals & Fertlisers Lid 362.95 £09.85 | 178614 |« 270864
8 Pubic Brahmaputra Valley Fertilizers & Chem Ltd, 0.00 0.00 189.86 ' 189.86
Total Public Sector 748.34 2595.80 9423.28 12767.42
7 ICo-op 2 Lid 34240 4974 80 4667.33| 9984.53
8 o 387.47 0.00 1216.621 1604.09
1 Sansa e s 72987 ‘4974.80 5883.95  11588.62
9 Pt Chambel Fertilizer & Chemicals Lid 1316.82 0.00 234965 3666.47
10 Pwt, ICoromandel international Lid mz.s*ﬂ__zmae____u.m_ . 3099.82
IDeepak Fertilizers & Petrochemicals
1 Pyt ICorp 154.65 282,29 0.00 436.94 i
12 Pwt. i 4,40 _197.48 1119.54 1321.42
lan Fotash Limi
13 5319.30 0.20 0.00 : 319. |
agarjuna Fertilzer & Chemicals Ltd -—91930.
14 Pvt 875,83 0,00 994,75 1870.58
aradeep Phosphate Lid.
15 Pwt, _826.80 1279,18 0.00 2105.98
nram izer mical
16 Pyt 307.54 0.00 314,19 621.73
1
| 17 Pwt, kgug 0.00 0.00 791,90 L ese 79190 .
18 Pwvt, [Tata Chemicals Ltd (HLL) 501.04 813,56 937,77 234237
| _19 Pvt. [Tungbhadra Chemicals & Fertilizer Ltd 0.00 0.00 0.00 0,00
|20 | Pvt.  [Zuari Agro Chemicals Lid 1086.09 432,91 _ 126314 2782.14
Pwt. IMMTC
21 0,00 0.00 0.00 _ 000 .
22 Pwvt. HPM Fertilizers 1.40 0.00 0.00 1.40
23 Pyl, 62538 000 0,00 625.38
24 Pvi 296,76 0.00 1388.03 168479 _
25 Pvt ¢
0.00 0.00 0.00 ~. _0.00
2 Pwvt & Fertili 282.96 204,44 1221.53 1708.93
27 PV, Rallis India Ltd. 0,00 00 o, o
28 Pwvt. Foliage Crop. Solutions Pvt, Ltd. 0.00 0.00 0.00 0.00
reenstar Fertiizers Lid.
29 Pvt 41,01 272.90 0.00 313.91
30 Pv. KPR Fertilizers Lid. 52,968 0.00 0,00 52.98
31 Put. _[loepsanbwt.Lid, 0.00 0.00 0.00 000
32 Pwt. UNFERT 87.73 87.73
0.00 0.00
33 Pwt. [TRANS AGRO 0.67 .0.00 0,00 0.67
34 Pwt, DALCO IND LTD 0.00 _351.66 0,00 351.66
a5 Pyl Feril id 0.00 0.00 60091 609.91
36 Pvt. K F h Lid. 0.00 0,00 20236 20236
Pyt 1 rgasi 4.90 0,00 000 4.80
37 Pwvt. SSP UNITS 0.00 1548.22 0.00 . 1548.22
Total - Pvi. 12429.52 7929.40 1119277  31551.69




. 38 IPre-Ocl 2000 0.00 0.00 0.00 0.00
39 lspec"" Frelgnt 0.00 0.00 000 . 000,
40 A 19.13 0.00 0.00 19.13
41 Loss on Bonds ' 000 0.00 1 000 _I _ Qoo
Grand Total 13_92@._8_67 15500.00 26500.00 ] t55926:86
Annexure-I E
Sector wise / Company-wise subsidy
released
(Rupees in Crores)
Y A 20;4-15 ) A e 5
SI. No.lSec\or COMPANY NAME (Upto January 2015)
. IMP P&K IND P&K IND UREA Total |
1 Public ilize h vancore Ltd 49,83 688.04 000 . 737.87
2 i C 63.87 _661.75 246,79 972.41 :
3 loubs Eertilisers Ltd 0,00 40.40 1505.39 . 154579
4 [Public Nati Fertili 0.00 0.00 633635  :  6336.35
S |Public_ __|Reshtriya Chemicals & Fertllisers Ltd__ . __ = 16845 . | .. 22735 264266 - .. 303826
6 Public -Brahmaputra Valley Fertilizers & Chem Ltd. 0.00 0.00 24274 242.74
;Total - Public Sector 282.15 1617.34 | 10973.93 i 12873.42
7 Co-0p ndian Farmers Fediliser Cooperative Ltd 473,95 3746.15 6622,10 | 10842.20
8 Co-on Krishak Bharti Co-operative Lid 28619 0.00 2236.50 252269
[Total - Co-op 760.14 3746.15 8858.60 13964.89
9 Pvt Chambel Fertilizer & Chemicals Ltd 1032.53 340.&.53__! 444117
10 Pt Coromande! International Lid 233,59 213234 0,00 .2365.93_
1" Pvt. Deepak Fertilizers & Petrochemicats Corp 28.22 4231 0.00 70.53
12 Pt Guirat Narmada Valley Fertilisers Co.Ltd 0.00 137.51 1197.80 13356.31
13 Pvt. ian imit 2857.45 0.00 ...2957.45
14 l Pyt Nag%?‘gna F1gm' iélg; & Chemijcals Ltd 50.91 1010.05 1060.96
aradeep Phosphate Lid.
15 Pvt 307 1062,00 0,00 . 1369.28
riram Fertilizer & Chemicals 5% ]
16 Pvt. 184,85 475,58 |, .66043
17 Pvt. l§PIC 0.00 1615.80 161580
18 Pvt Tata Chemicals Ltd (HLL) 491.31 __556.15 1480.05 2527.51
19 Pvt. Tungbhadra Chemicals & Fertilizer Ltd 0.00 0.00 : 0.00
20 Pvt: \Zuari Agro Chemicals Ltd 495.52 ©693.27 149108 2679.87 _
21 Pr.  [MMIC 0.00 0.00. 0.00
22 Pyt HPM Fertilizers 26.15 0,00 .. 2615
23 Pwvt osaic India Pvt. Lid, 404,71 0.00 . 404.71
24 Pvt, INDOGULF 0.10 1500.93 1501.03
25 Pvi. uncan india Lid 0.00
0.00 Q.00
26 Pvt Manalore Chemicals & Fertilisers Lid 183.74 149,04 1333.22 1666.00
27 Pvt. Rallis India Ltd. 0.00 0.00 0.00
Pvt. Foli 2 i .Ltd.
28 vt oliage Crop. Solutions Pvt, Ltd 0.00 60 0.00.
29 Pvt. GreenStar Feqilizers Ltd 0.00 345.53 0.00 . .345.53
30 Pvt. Fertili 3
vt KPR Fertilizers Ltd 0.00 0.00 0.00
1 A | Te x "
3 Pvt oepeer Pvt, Lid 0.00 0.00 0.00
32 Pvt. UNFERT 118.85 0.00 118.85
33 Pvt. RANS AGRO 122.40 122.40
34 Pyl HINDALCO IND LTD 22363 LR 223.63
35 - Pvi. 200 9'8'2'%2—0
1 ! é 0.00 .992.02




T o

.96 Pvt. Kanpur Fertilizers Chemicals Ltd. 0.00 1394.63 1394.63
PV grigold Orgasis 25.85 7585 ~ T
w5 0.00 i
37 PW. s 0.00 91Z; .00 : 912.89
== Total- PVE. 6663.46 625467  15899.80 28817.93
38 Pre-Oct 2000 l j
0.00 0.00 _
39- Special Freight 200 000
| 40 | BA 0.24 . 024
4 ILoss on Bonds - - t.....0.00 R i I-,_LLQQ_A, v_.;
. e .. T8 MetBfe . 3573233 . 55056.48
Annexure - | F
Details of fertilizer subsidy released
(Rupees in crores)
‘ear Imported ‘Indigenous Imported Indigenous
Urea Urea P&K P&K
207112 T7475.00 2028544 16571.92  20237.49
‘5612.13 (LL7(:% | R S
20016.00 20000.00 , 16000.00
201314 15353.30 26500.00 13926.86 15500.00
[2014-15- (Upto Jan 13425.97 35732.33 770599 11618.16
15)
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Jurer # 22,000 TR FUA WY &9 feah 7 sRfaT AU SR AR H I8 T W B
2l I W¥ iR fIER 9% UEET TR M Bl UF X B A BRI & fau 9 e &k
ITds F D fag 9 ©T =Sy, g SR wew ok i8R 60-60 @ @ T gAfg &
I Teased Aot € fF 3 M s wewl # R RS &R s enfeT @Il wifes #
AT GG P AR DRAT gred g 6 =i o f @) |1 @ o 9t Al & IR F
f IBT ¢ 98 Iua B3 A

SHRIMATI SUPRIYA SULE : The hon. Minister has said that already a lot of
urea and other subsidized fertilizers are available. Unfortunately, we can see the
sense of the House that that is not the reality. It is too little, too late. He has given
us urea after the Rabi crop. The Senior Minister in his reply has said that there is
no clarity about the amount of requirement and how much the Government is
fulfilling the requirement. That has not been given in the reply. The hon. Minister
may kindly clarify.

There have also been reports in the various newspapers that the import
orders this year - as we are all aware that fertilizers are imported extensively in our
country - were delayed. Hence, delay in the distribution. Is that a fact? I would
like the hon. Minister to clarify this on the floor of the House.

SHRI ANANTHKUMAR: Madam, this year, monsoon itself was delayed. Both
for Kharif and Rabi crops, the required amount of urea and all other fertilizers
were supplied adequately. I also want to assure this House that there will be no
dearth of urea and NPK fertilizers. If the country required 31 MT of urea, we have
made available 31 MT of urea. If 30 MT of DAP, MOP and other fertilizers are
required, there is a glut in the market. Therefore, I don’t understand the anxiety.

Maharashtra or any other State, they have got adequate amount of fertilizers.

2)
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... (crae=)

AT 3T a'sjsnvrmwﬁ%l

... (eTaeT)
HON. SPEAKER: Hon. Members, you give me in writing whatever you want. I
would send it to the Minister. Not like this. But not in this way.

... (Interruptions)
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Avrmenuve - I

GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA
UNSTARRED QUESTION NO. 415 TO BE ANSWERED ON: 05.02.2019
Siuthsidy Mechanism

415. DR. KIRIT SOMAIYA:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@) whether it is true ihat to cut pilferage in the fertiliser subsidy mechanism,
the Government has taken some new measures and if so, the details
thereof;

(b}  the preseni mechanism for giving fertilizer subsidy to companies/farmers:

(c) the assessed requirement of Urea, DAP, MOP, NPK and SSP for the
current kharif season and the total amount of subsidy to be given;

id; whether the Government will implement the new fertiliser subsidy
mechanism throughout the country in this kharif season to check pilferage
and if so, the details thereof; and

(8) wnether the Government is consicering direct transfer of fertilizers subsidy
to farmers and if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS &
FERTILIZERS

(RAO INDERJIT SINGH)
(a) & (b): Yes, Madam. Under the fertilizer DBT system, 100% subsidy on
various fertilizer grades is released to the fertilizer companies, on the basis of
actual sales made by the retailers to the beneficiaries. Sale of all suksidised
fertilizers to farmers/huyers is made through Point of Sale (PoS) devices
installed at each retailer shop and the beneficiaries are identified through
Aadhaar Card, Kisan Credit Card (KCC), Voter Identity Card efc.

(c): The assessed requirement of Urea, DAP, MOP and NPK fertilizers for
the Kharif season 2018 i.e. April 2018 to September 2018 is in Annaxure-|

(d): The DBT mechanism described at (a) & (b) above has been
implemented across all States/UTs w.e f. 1% March, 2018.

(e): Yes, Madam. The Department has requested NITI Aayog to suggest a
model for Direct Transfer of Fertilizer subsidy to the beneficiaries account.

g N 22
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Annexure-|

The assessed requirement of Urea, DAP. MOP and NPK fertilizers for the Kharif

season 2018 i.e. April 2018 to September 2018 is as follows:

(Figures in LMT)

Kharif 2018

UREA

DAP

NPK

Total

148.90

49.18

20.25

49.73

24
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GOVERMMENT OF InNDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF ~FERTILIZERS

LOK SABHA
UNSTARRED QUESTION NO. 1703 TO BE ANSWERED ON 02.07.2019

Transfer of Fertilizer Subsidy
1703. SHRIL.S. TEJASVI SURYA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a)  whether the Government has observed inefficiencies in the transfer of subsidy
to companies following verification of sales data using Point-aof-Sale machine:

(b)  whether the Government is proposing to provide direct transfer of subsidy for
fertilizers to farmer’s bank account in line with NITI Aayog's recommendations
and if so, the details thereof; ‘

(c)  whether the Government has set any timeline in the implemeniation of the

transfer of subsidy to farmers' bank accounts diractly and if so, the details
ihereof; and

(d)  the benefits for farmers if the fertilizer subsidy is lransferred directly to their
bank accounts?

ANSWER

MINISTER OF CHEMICALS AND FERTILIZERS

(D. V. SADANANDA GOWDA)
(a):  No, Sir. No such incidence has been observed and subsidy is being released

regularly on the basis of fertilizers sold through PoS devices.

(b) to (d): At the request of Department of Fertilizers, NITlI Aayoghas set up a
Committee to examine the feasibility of implementation of DBT in fertilizers and
suggest a model for direct benefit transfer of subsidy to the beneficiaries’ account.
This committee has submitted a Draft report which has been sent to all concerned for

their comments.

xRk kR
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED QUESTION NO., 424 TO BE ANSWERED ON: 23.07.2019

Gap in Demand and Supply of Fertilizers

17424 SHRI KAPIL MORESHWAR PATIL:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@)

(d)

(€)

whether there is a huge time gap between demand and actual supoly of
fertilizers in the country;

if so, the details thereof;
the quantum of demand and supply of fertilizers during the year 2018- 19

along with the estimated quantum of demand and supply for the current year,
State-wise;

whether the quantum of fertilizers supplied to the States is not adequate to
meet the requirements and if so, the details thereof; and
the remedial steps taken by the Government in this regard?

ANSWER

MINISTER OF CHEMICALS & FERTILIZERS

( SHRI D.V. SADANANDA GOWDA)

(a)to (e): A statement is laid on the Table of the House.

dekdA kRdrkd
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (e) OF THE LOK
SABHA STARRED QUESTION NO. 424* TO BE ANSWERED ON 23.07.2019
REGARDING GAP IN DEMAND AND SUPPLY OF FERTILIZERS

(a): No, Sir.

(b):  Inview of (a) above, question does not rise.

(c):  The demand and supply of fertilizers during the year 2018-19 and current year

(as on date 17.07.2019) is placed as Annexure A and Annexure B respectively.
(d):  There is adequate availability of fertilizers in the country.

(e): Inview of (d) above, question does not rise.

EhhkERXXKX
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Annexure A

<Figuresin LivIT>

Cumulative Requirement, Availablity and Sales of Fertilizers during the year 2018-19

s Urea DAP MOP NPK

l@e Requirement* Availability [ Sales Requirement* Availability Sales Requirement* Availability Sales Requirement® Availability Saies
Andaman and Nicobar 0.01 0.00 0.00 0.01 0.00 000 0.0 0.00 0.00 0.01 0.00 G.00
Andhra Pradesh 16.70 14.22 13.66 3.76 3.30 3.00 2.86 2.59 2.42 12.50 11.90 10.37
\Arunachal Pradesh 0.04 0.00 0.00 0.01 0.00 0.00 0.02 0.00 .00 0.00 0.00 0.00
Assam 3.35 3.98 3.92 0.65 0.74 0.64 0.80 0.84 0.78 0.05 0.18 0.17
Bihar 21.00 21.95 21.84 5.00 7.59 5.78 2.10 2.65 2.23 3.50 3.49 3.32
Chand.garh 0.00 0.00 c.0C 2.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Chhattisgarh 6.00 7.85 7.58 3.5( 3.94 3.23 1.20 1.06 0.91 1.50 1.42 1.14
Dadra and Nagar Haveli 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00 0.00 000 0.00
Daman and Diu 0.01 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 .00
Delki 0.08 0.21 0.21 0.C4 0.03 0.03 0.02 0.01 0.01 0.02 0.00 0.00
Goa 0.03 0.02 0.02 0.02 0.0z 0.02 0.01 0.01 0.01 0.03 0.03 0.03
Gujarat 19.60 21.55 21.03 5.00 5.23 4.63 141 1.43 1.43 4.65 6.41 5.60
Haryara 19.00 22.05 2258 6.20 6.25 5.78 0.85 0.87 0.71 0.27 0.46 0.38
Himachal Pradesh 0.66 0.67 .67 0.00 0.01 0.01 0.10 0.08 0.08 0.38 C.36 0.32
Jammu and kashmir 1.33 1.35 1.34 0.72 0.64 0.61 0.26 0.25 0.25 0.00 0.02 .02
Jharkhand 2.40 2.29 2.29 1.05 0.88 0.84 155 0.05 0.05 0.25 0.43 0.41
Karnataka 14.00 13.82 13.41 5.87 €.08 5.59 4.00 3.28 3.03 11970 15.40 13.43
Kerala 1.40 1.08 1.01 .27 0.26 0.22 1.24 1.03 1.00 1.67 1.42 1.31
Lakshadweep 0.00 0.0¢ 0.00 0.00 .00 0.00 0.00 0.60 0.00 0.00 0.00 0.00
Madhya Pradesh 23.00 26.03 25.61 11.50 13.85 12.99 1.25 1.31 1.15 2.80 3.80 3.34
Maharashtra 22.00 22121 21.80 6.70 6.61 6.09 4.50 4.16 4.00 18.00 22.40 19.58
Manipur 0.24 0.27 0.27 0.12 0.C1 0.00 0.12 0.00 0.00 0.00 0.00 0.00
ivieghaiaya 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Mizoram 0.09 0.12 012 0.06 0.00 0.00 0.04 0.00 0.00 0.00 0.00 0.00
iNagaland 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00 0.00 .00 0.00
Odisha 5.75 5.67 5.58 2.15 2.1 1.92 1.45 0, 1.33 3.00 3.01 2.62
Puducherry 0.11 0.11 0.11 0.01 0.01 0.01 0.03 0.02 0.02 0.06 0.04 0.04
Punjab 25.30 30.91 30.49 8.50 8.19 7.63 1.10 0.74 0.60 0.68 0.66 0.59
Rajasthan 19.00 20.56 20.32 6.15 7.51 702 0.30 0.41 0.32 .55 1.08 0.95
Siklim 0.00 0.00 0.00 0.00 0.00 .00 | 0.00 0.00 0.00 0.00 0.00 0.00
Tamil Nadu 8.50 9.13 9.02 3.00 2.60 2.46 3.50 2.92 2.82 5.50 5.82 5.29
Telangana 15.00 13.85 13.75 3.20 2.55 2.28 2.60 1.62 1.51 10.50 12.21 10.57
Tripura 0.39 0.16 0.16 .06 0.05 0.05 0.14 0.06 0.06 0.02 0.01 0.01
Uttarakhand 2.35 2.80 2.68 0.33 036 0.33 0.05 0.07 0.07 0.39 0.36 0.33
Uttar Pradesh 59.50 67.28 i 65.65 21.00 2166 19.65 2.50 2.31 2.10 9.00 7.29 6.57
“#est Banzal 13.00 1316 | 13.06 3.50 3.58 3.15 3.25 2.98 2.65 10.54 11.26 9.85
Total 300.04 32331 | 317.10 98.40 104.15 54.95 36.81 32.27 29.54 97.68 109.43 ©6.21

‘Aeguirement is projected at the beginning of each seasor.

b rograsses dhe requirement ve2p ar fluciuating in reality besed on factors live maonsoon, ael tawn arez, ne. irrigzted area, cropping pattern etc.

At tha beginning of each season the states and UTs give their projected requirermsrt witics is iinalized by BAC & FW and conveyed to DOF based on the various factors. However 2s the s2ason
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Annexurs 8
<Figures in LMT>

Cumulative Requirement, Avaiiablity and Sales of Fertilizers during

Kharif 2019 (April'19 to 17th July 2019)

*Requirement is projected at the beginning of each season.

State Urea DAP MOP NPK

L Requirement® | Availability Sales | Requirement* | Availability | Sales Regquirement® | Availability | Sales Requi-ement® | Avallability | Sales
Andaman and Nicobar 0.00 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00 CEd 000 0.00

Andhra Pradesh 2.37 2.50 1.91 0.47 1.12 0.43 0.41 .53 0.35 1.97 2.87 1.09

Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.20

Assam 101 0.94 0.83 0.16 0.22 0.10 0.29 0.38 0.17 i 0.04 0.07 0.04

Bihar 3.41 5.05 4.31 1.64 2.62 C.85 0.71 0.89 G.35 ! 0.95 1,13 0.42

Chandigarh 0.00 0.00 0.00 0.00 0.060 0.00 C.00 0.0C 0.C0 ! .00 0.00 0.00

Chhattisgarh 2.14 3.07 2.46 1.58 2.27 1.22 0.33 0.68 0.38 .33 0.31 0.41

Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.0 0.00 9.00 0.00 0.C0 0.00
Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 €.00 0.00 0.00
Delhi 0.03 0.06 0.06 0.01 0.01 0.01 0.00 0.00 0.00 €.00 Q.0c 0.00

Goa 0.01 0.01 0.01 0.01 0.00 0.00 0.co 0.00 0.00 0.01 0.02 0.02

Gujarat 6.37 5.60 4.85 1.33 2.12 1.27 0.49 0.28 0.26 .27 2.50 1.54

Haryana 6.66 6.146 5.84 1.87 2.37 1.46 0.48 0.57 0.33 0.13 0.20 ' 0.09

Himachal Pradesh 0.24 0.2 0.22 0.00 0.00 0.00 0.00 0.00 0.00 0.06 0.07 0.05

Jammu and kashmir 0.46 0.50 0.49 0.19 0.23 0.13 0.05 0.11 0.07 0.0i 0.01 0.00
Jharkhand 0.97 0.77 0.49 0.46 0.53 0.36 0.05 0.03 0.02 0.12 0.i9 0.10

Karnataka 4.40 3.49 3.02 2.87 3.12 2.05 1.50 1.18 0.92 4.20 5.73 3.07

Kerala 0.36 0.30 0.29 0.11 0.06 0.05 0.42 0.26 217 0.38 0.53 0.35
Lakshacweep 0.00 0.00 0.00 0.00 0.0 0.00 0.00 0.00 2.00 6.00 0.00 0.00
Macdthya Pradesh 5.71 6.06 5.37 4.27 5.59 2441 0.53 0.61 0.36 0.93 1.66 0.60
Maharashtra 8.93 7.70 7.05 2.68 31 217 1.79 1.66 1.00 6.84 9.14 5.83

Manipur 0.11 0.13 0.13 0.06 0.03 0.02 0.07 C.00 0.00 .00 0.00 0.c0
Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 .30 0.00 0.00
Mizoram 0.05 0.04 0.04 0.03 0.00 0.00 0.02 0.00 0Co 0.0 0.00 0.00
Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 U.00 0.00 0.00
Odisha 1.64 1.79 1.54 0.92 1.07 0.71 0.39 0.53 0.29 i.10 1.38 0.84
Puducherry 0.03 0.02 0.02 0.0C 0.00 0.00 0.01 0.00 0.00 0.01 0.02 0.01

Punjab 10.82 9.93 9.18 1.31 247 Z.00 0.55 0.52 0.25 -0.16 0.17 0.07
Rajasthan 3.67 4.35 3.97 1.63 3.66 2.10 0.11 0.20 0.10 1118 0.28 0.13
Sikkim 0.00 0.00 0.00 0.06 0.00 0.00 0.00 0.00 0.00 .00 0.00 C.00
Tamil Nadu 1.97 1.72 1.43 0.66 0.70 0.34 0.64 0.53 Q.40 1.18 1.57 0.82
Telangana 4.40 2.67 2.29 1.46 123 0.78 0.69 0.33 0.15 .04 3.79) .27
Tripura 9.09 0.00 0.00 0.03 0.03 0.00 0.01 0.00 0.00 .01 0.01 0.00
Uttarakhand 0.94 0.93 0.86 0.12 0.12 0.05 0.02 0.02 0.02 014 0.11 ! 0.04
Uttar Pradesh 17.12 19.84 17.85 4.60 8.34 4.29 12 1.32 0.55 2.04 2.6€ [ 1.44
West Bengal 2.50 300 | 273 0.57 0.86 0.31 .55 033 ;  0.53 157 328 11U
Total 86.38 8718 | 7724 29.58 41.69 22.32 11.24 1148 | 5.3% 37.67 3826 | 20.40

At the beginning of each season the states and UTs give their projectad requirement which is finalizad Hy DAL & %W and conveves to DOF based on the various factors.

However as the season progresses the requirement keep on fluctuating in reality basad on factcrs like monsoon, net sown area, netirrigate.d areg, cropping gattern eic. |
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(Q. 424)

AT STeTet : A0t ftet utfeer Sl |
Y Bftrer ARER UIEIA : ITEUY FeIqd, R AT BT SaAS AFAT AT A8 ¥ et
aRE & & &, ifeeT & el & & § 0P et g arg | 3t fhererer B
Fore 3 oY oTe HY &t a1 e TS & SR ondt I Y & A frar A ol v
&), ST W IIRD TCATS BT T, TE IAD FATs D ATeht DU DY SRNTE
afeast & St oft | PR & frTT H1 SR Juie A 6t IR sniia T & A
OIRY gore P ST AT T oY SHeT IR Y SRevd et TSy |

B} TUP AL | ARDR F AT & & 3FR 5™ SRS 78T STerdr & Y St
& 9T H SdRE HF TR IR ARY e BT B § IR DY SRovd el 8N |
ST Wit e SiRY a9ie Y Y aReh ITell 2, < IR $F Afeqs fram & @y
¥ SRRGE 3 &% IR H FIT ARPR e IR I8 87 3R IR B! & Al I9aT fFaror < |

SHRI D.V. SADANANDA GOWDA: Sir, practically, the main Question pertains
to the gap between demand and supply. After hon. Prime Minister, Shri
Narendra Modi, took charge of the Government, he has given much
importance as far as farmers’' issues are concerned, specially with regard to
the supply of fertilisers; and special initiatives are being taken right from neem

coating to curtailing deviations for other areas. He wanted to see that farmers

totally are directly benefitted from these things.

Now, fertilisers are given under DBT. Only after the fertilisers are given
to the farmers, subsidies will be released. All such steps are taken.

Today, before giving answer to the hon. Member's Supplementary, |

would like to place on record that my Ministry has come up with a new
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dashboard. | can show the dashboard to all the hon. Members so that they can
all see as to how much fertilisers are being produced. There are four
dashboards which are being included in it. There is one dashboard for the
Department of Fertilisers; then there is the State dashboard; there is the
Collector Dashboard, the Company Dashboard and the Market Dashboard.
In respect of each State, one can see the availability of urea, transport and
other things. As there is no network inside the House, | am not able to show
them. I just want to show that there are Dashboards.

As far as issues raised by the hon. Member are concerned, certainly
zero farming is one of the areas of concern of this Government. Already we
have linked it with Aadhaar and the Soil Health Card which have been
launched in POS Version 3. Totally, the minimum usage of fertilisers is being
aimed at by this Government. We are giving importance for production of
other fertilisers also. We feel that, after getting the Soil Health Card, if the
farmer comes to the conclusion to use minimum fertilisers day-by-day, then
certainly, it will be of benefit to him.

We are going one step ahead in this regard. 1Currently, NITI Aayog is

examining this issue. A Committee has been formed to work out the

modalities on how to transfer the subsidy directly to the farmers. \This is one of
sy S BAled . 8 i et ,
the areas of concern where the subsidy will be directly credited to the account
of the farmer and he can make minimum use of fertilisers in future. Thus, day-

by-day, there will be a reduction in the usage of fertilisers which is the aim of

this Government.
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Y wfrer ARER ISl : TETE Heled, RT 9§ 30T [aldT o, WAl SHdT wiarg
aRIER A8} el § | 3R 3R & & AR $Y §9 IR 7 I AeT I} i
frrT o fo<t 7 U8 HareT € |

qEIed, *RT SA%T UH & b #AR <u ¥ gRan &1 SUIe B o, FHiIY FIR
BT FAT T PR Sff 7 5t &1 78 o 7@ awon & of 5 R ol R &
e & Sige dTX P dBd SN H IS BT BRG] Gl AT | AR U P oare F
AT T § {3 &R TET SR BT SeUIe bl D A1 & BEE A & w@T | F
TRBR H T ATET § b T SR S o $07 & IR 3T X6l 87 30K AT ET & ar
IR <91 ¥ I SARE I @ 8, T S A I T & AT S/ FAT W
foTT ot Seie o o weT 8

SHRI D.V. SADANANDA GOWDA: Practically, because of various issues
pertaining to Iran, we have not taken up this issue further at this stage and
there is no proposal also to take it forward but at the same time, the vision of
the hon. Prime Minister is that fertilisers should be manufactured 100 per cent
indigenously in our country. At present, nearly 75 per cent of the fertilisers are
indigenously manufactured and we are importing about 25 per cent of urea and
other fertilisers from other countries.

So, now, the Prime Minister has taken a view that five fertilizer factories,
which were shut down earlier, should be revived — Gorakhpur, Sindri, Barauni,
Ramgundam, and Talcher.

So, if we are able to complete the revival of these fertilizer factories,
automatically, 12.7 lakh metric tonnes of production from each of these

factories, will come out, and we will be self-sufficient in fertilizers. We need not
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depend upon any external agencies or other countries as far as fertilizers are
concerned.
SHRI GAURAV GOGOI : Thank you, hon. Speaker Sir, for giving me this
opportunity.

My question, through you, is related to the shortage of urea in North
East. There is only one gas-based fertilizer plant in North-East, which is the
Brahmaputra Valley Fertilizer Corporation Limited. Its production is not to the
maximum because Unit — 1V of the Corporation is not producing fertilizers. |
had also apprised the Ministry in the previous Government about Unit — IV not
being utilised. | want to know, what plans does the Government have to
increase, the production through Unit — IV of the Brahmaputra Valley Fertilizer
Corporation Limited. Thank you.
SHRI D.V. SADANANDA GOWDA: Sir, as rightly said by my friend,
practically, Unit — IV of the BVFCL is already at final stage. We hope, in the
near future, it will come into operation. | want to visit it after completion of this
Budget Session. | will also invite you. So, totally, we are going to get it

operated as early as possible. Now, the work is in progress.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 367TO BE ANSWERED ON:19.11.2019

Opposition to Direct Cash Transfer for Fertilizer Subsidy

367. SHRI SYED IMTIAZ JALEEL.:

SHRI ASADUDDIN OWAISI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a)

(b)
(c)
(d)
(e)
(f

(9)

whether nearly 64 per cent of the farmers are against introduction of Direct Cash
Transfer (DCT) for fertilizers subsidcly;

if so, the reasons therefor;

whether NITI Aayog has conducted any survey in this regard;

if s0, the details thereof;

whether under DCT scheme, farmers need to pay market price to buy fertilizers;

if so, whether DCT scheme is likely to increase financial burden on farmers as they
have to buy fertilizers at marke price; and

if so, the decision taken or being taken by the Government in the wake of farmers’
views in this regard?

ANSWER
MINISTER OF CHi=MICALS& FERTILIZERS

(D. V. SADANANDA GOWDA)

(a) to (9): The Department of fertilizers has implemented Direct Benefit Transfer (DBT)
System across all States/UTs w.e.f. March, 2018.Under the DBT system, 100% subsidy
on various fertilizer grades is released to the fertilizer companies, on the basis of actual
sales made by the retailers to the beneficiaries through Point of Sale (PoS) devices
installed at each retailer shop and the beneficiaries are identified through Aadhaar Card,
Kisan Credit Card, Voter Identity Card etc. In the present model, Fertilizers are being sold
at subsidized rates.
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Further, NITI Aayog set up a Committee to suggest a model for direct benefit

transfer of subsidy to the beneficiaries’' account (DCT). This committee has submitted a

Draft report which has been sent to all concerned for their t‘:omments; NITI Aayog has also

conducted an evaluation study of DBT in Fertilizers, through M/s Microsave and in the
report published by M/s Microsave, it has been mentioned that only 36.4 % of the farmers
would prefer DCT in Fertilizer subsidy, if given a choice.

The study by M/s. Microsave is a sample study, which is not a comprehensive one
covering adequate number of potential beneficiaries. Hence, not much reliance can be

placed on this finding.

e e g e de e e e de ke ok
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA

UNSTARRED QUESTION NO. 1486
TO BE ANSWERED ON 20.09.2020

FERTILIZER SUBSIDY

1486. SHRIMATI ANNPURNA DEVI:

WIill the Minister of CHEMICALS AND FERTILIZERS be pleased to state:
(@) the details of the subsidy being provided to the farmers and the ferttilizers
manufacturing companies in public, private and cooperative sector for

various fertilizers during the last three years and the current year, company-
wise;

(b)  whether the Government proposes to provide Direct Benefit Transfer (DBT)
into the bank accounts of farmers; and

() if so, the details of the numbers of farmers iikely to be benefitted by the
same?

ANSWER

MINISTER OF CHEMICAL & FERTILIZERS

(SHRI D.V.SADANANDA GOWDA)

(@) The details of the subsidy provided to the various fertilizer companies in
public, private and cooperative sectors in the country during each of the last three
years and the current year, company-wise is enclosed in Annexure-lI.

(b) At present there is no firm decision to introduce Direct Benefit Transfer into
bank accounts of farmers. However,| Government has constituted a nodal
Committee under_ co-chairmanship of Secretary (Fertilizers) and Secretary
(AgnculturJ( fo look into the various aspects of introduction of Direct Cash Transfer
“of fertilizer subsidy to farmeLsaj

(c)  Does not arise as no decision in this regard has been taken so far.

3 3 ¢ ok % ok ok ok ok
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Annexur

(Rupees in Crores

Sector wise/Company-wise Subsidy released '/ ki

;Io_ Sector | COMPANY NAME 2017-18 2018-19

IMP. IND City IND Total iMP IND City IND —
P&K P&K Compost | UREA P&K P&K |Compostf UREA
1 | Public | Fertilizers and Chemicals Travancore Ltd 22.58 | 599.72 0.61 62291 | 17.79| 510.25 0.62 0.00 528.66
2 Public | Gujrat State Fertilizers & Chemicals Ltd 118.51 | 1127.07 0.24 | 551.98 | 1797.80 | 258.24 | 1674.42 0.53 565.61 | 2498.80
3 Public | Madras Fertilisers Ltd 80.26 0.42 852.13 932.81 10.74 1372.75 1383.49
4 Public | National Fertilizers Ltd 226.38 0.76 | 6621.04 6848.18 | 539.86 1.32 | 4854.40 5395.58
5 Public | Rashtriya Chemicals & Fertilisers Ltd 99.90 441.66 0.38 | 4136.27 4678.21 59.66 528.89 0.51 | 3228.46 | 3817.52
6 | Public | Brahmaputra Valley Fertilizers & Chem Ltd. 431.36 431.36 198.42 198.42
Total - Public Sector. 467.37 | 2248.71 2.41 [12592.78 15311.27 | 875.55 | 2724.30 2.98 |10219.64 | 13822.47
¥ Co-op. | Indian Farmers Fertiliser Cooperative Ltd 359.76 | 4494.89 6052.25 10906.90 | 504.33 | 3860.29 4709.99 | 9074.61
2 Co-op. | Krishak Bharti Co-operative Ltd. 347.77 115 | 2828.19 3177.11 | 355.86 0.48 | 3053.70 3410.04
Total - Co-op 707.53 | 4494.89 1.15 | 8880.44 14084.01 | 860.19 | 3860.29 0.48 | 7763.69 | 12484.65
1 Pwvt. Chambel Fertilizer & Chemicals Ltd. 1397.12 030 | 2814.19 4211.61 | 1143.69 0.17 | 2888.01 | 4031.87
2 Pvt. Coromandel International Ltd 182.23 | 2290.29 2472.52 | 26491 | 2901.04 3165.95
Smartchem Technologies Ltd (Previously !
3 Pvt. DFPCL) 83.92 476.65 0.03 560.60 74.22 491.51 565.73
4 Pvt. Gujrat Narmada Valley Fertilisers Co.Ltd 153.99 0.91 | 1224.54 1379.44 148.84 0.90 895.72 1045.46
37425
5 Pvt. Indian Potash Limited 3240.67 0.35 3241.02 9 3742.59
6 Pvt. | LT International 9.95 9.95 1.48 1.48
7 Pvt. Nagarjuna Fertilizer & Chemicals Ltd 23.67 0.31 | 2101.85 2125.83 10.73 1816.31 1827.04
8 Pvt, Paradeep Phosphate Ltd. 62.81 | 1365.42 0.06 1428.29 7.68 | 1141.63 0.03 1149.34
| 9 Pvt. Shriram Fertilizer & Chemicals 22.55 0.05 615.87 638.47 17.59 0.21 643.89 661.69
. 10 Pvt. SPIC Ltd 1496.23 1496.23 167430 | 1674.30
indorama India Pvt. Ltd.(Earst while IRC

11 Pvt. Agrochemicals Pvt Ltd) 335.70 338.70 0.50 | 1530.45 2205.35 | 287.29 506.46 0.03 | 1428.29 2222.07
12 Pvt. | Tungbhadra Chemicals & Fertilizer Ltd 0.00 0.00
L3 13 Pvt. Zuari Agro Chemicals Ltd 344.67 697.68 0.04 744.11 1786.50 507.19 777.97 761.78 2046.94
‘}_-4 Pvt. MMTC Ltd 0.00 0.00
V9 Pvt. | HPM Fertilizers 0.00 0.00
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16 | Pvt. | Mosaic India Pvt. Ltd. 513.87 | 513.87 | 966.83 | 966.83
17 Pvt. Grassim (INDO GULF) - 0.03 0.16 | 1349.51 1349.70 4.04 0.58 | 1131.77 1136.39
18 Pvt. Duncan India Ltd 0.00 0.00
19 Pwt. Manglore Chemicals & Fertilisers Ltd 198.01 295.40 0.49 725.20 1219.10 | 255.01 304.08 0.46 744.53 1304.08
20 Pvt. Rallis India Ltd. 0.00 0.00ﬂ
21 Pvt. Foliage Crop. Solutions Pvt. Ltd. 0.00. 0.00
22 Pvt. GreenStar Fertilizers Ltd. 165.41 560.33 0.47 726.21 | 142.61 568.19 0.01 710.81
23 Pvt. KPR Fertilizers Ltd. 23.34 23.34 5.66 5.66
24 Pvt. | Toepeer Pvt. Ltd. 0.00 |- 0.00
25 Pvt. SUNFERT INTERNATIONAL 0.00 0.91 0.91
26 Pvt. | Transworld Furtichem Pvt Ltd 29.18 ) 29.18 | 2296 22.96
27 Pvt. HINDALCO IND LTD 24.16 301.42 325.58- 9.42 218.18 i 227.60
28 Pvt. Kribhco Fertilizers Ltd {previously KSFL) 33.79 1151.07 1184.86 2.59 1058.51 || 1061.10
29 Pvt. Kanpur Fertilizers & Cement Ltd. 29.46 0.03 | 1747.46 1776.95 35.95 0.14 ; 1163.06 1199.15
30 Pvt. | Agrigold Organics Pvt Ltd 0.00 0.00
31 Pvt. Narmada Biochem Pvt Ltd 0.82 0.82. 3.39 3.39
32 Pvt. Great Eastern Shipping Company 0.00 0.00
33 Pvt. Khaitan Chem & Fert Ltd ' 0.11 0.11 10.40 10.40
34 Pvt. OPIL (Ostwal Phoschem(india) Limited) 0.00 0.00
35 | Pvt. | SSPUNITS ) 1106.39 1106.39 1170.79 1170.79
CITY COMPOST BULK MANUFACTURING 7
36 Pvt. UNITS . . 0.00 4.02 4.02
37 Pvt. | Yara Fertilizers IndiaPvt.ttd. | Ny e N 4
Total - Pvt. 6721.47 | 7586.27 3.70 |15500.48 r 29811.92 (7517.14 | 8228.69 6.54 |14206.17 ' 29958.54
1 Pre-Oct 2000 _ 0.00 0.00
2 Special Freight . 0.00 0.00
3 Intt. On SBA 363 | 713 1076 | 7.12 7.07 14.19
4 Loss on Bonds 0.00 0.00
14337.0 36973.7 9260.0 | 14820.3 32189.5
Grand Total 7900.00 0 7.26 0 59217.96 0 5 10.00 0 || 56279.85
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Sector wise/Company-wise Subsidy released

{Rupees in Crores)

ls\:o. Sector | COMPANY NAME 2019-20 (upto i?lzg?;sz: 2020)
IMP P&K IND P&K COS;VO st IND UREA Total Ln;:: IND P&K Cog:::)st IND UREA
1 Public | Fertilizers and Chemicals Travancore Ltd 9.83 835.23 1.68 846.74 12,45 | 224.78 0.76
2 Public | Gujrat State Fertilizers & Chemicals Ltd 37792 | 1343.27 128 671.52 | 2394.00 | 178.28 | 493.38 0.38 905.69
3 Public | Madras Fertilisers Ltd 69.56 254 | 109408 | 1166.18 17.93 0.74 247.26
4 Public | National Fertilizers Ltd 630.11 2.27 | 6540.01| 717239 | 617.85 1.22 | 3595.89
5 Public | Rashtriya Chemicals & Fertilisers Ltd 287.84 508.18 7.39 | 5132.40| 5935.81 | 100.87 | 151.62 3.07 | 2045.37
6 Public | Brahmaputra Valley Fertilizers & Chem Ltd. 198.37 198.37 0.03 183.08
Total - Public Sector. - 1305.70 | 2756.24 15.17 | 13636.38 | 17713.49 | 509.45 | 887.71 6.20 | 6977.29
1 Co-op. | Indian Farmers Fertiliser Cooperative Ltd 1017.26 | 4534.53 6683.87 | 12235.66 | 209.28 | 1236.46 4635.85
2 Co-op. | Krishak Bharti Co-operative Ltd. 986.06 7.19 | 4101.18| 5094.43 | 466.04 2.05 895.35
Total - Co-op 2003.32 | 4534.53 7.19 | 10785.05 | 17330.09 | 675.32 | 1236.46 2.05 | 5531.20
1 Pvt. | Chambel Fertilizer & Chemicals Ltd. 1336.71 0.20 | 5499.32 | 6836.23 | 662.86 0.09 | 3151.02
2 Pvt. | Coromandel International Ltd 337.61 | 2872.76 3210.37 82.07 | 929.16
Smartchem Technologies Ltd (Previously
3 Pvt. | prpcy) 126.07 429.62 0.02 555.71 33.78 | 180.71
4 Pvt. | Gujrat Narmada Valley Fertilisers Co.Ltd 188.61 1.52 | 1056.83 | 1246.96 41.31 0.14 619.72
5 Pvt Indian Potash Limited 3074.27 001| 3074.28 | 1628.23 0.48
6 Pvt. | LT International 0.00
7 Pvt. | Nagarjuna Fertilizer & Chemicals Ltd 247 0.42 727.08 729.97 778.62
8 Pvt. Paradeep Phosphate Ltd. 211.03 | 1271.79 0.00 1482.82 87.80 | 411.82
9 Pvt. | Shriram Fertilizer & Chemicals 0.22 0.16 705.18 705.56 0.04 503.89
10 | Pvt. | SPICLtd 1 1719.99 | 1719.99 546.77
| Indorama India Pvt. Ltd.(Earstwhile IRC v
11 Pvt. | Agrochemicals Pvt Ltd) 561.78 655.43 1.19| 2031.90 | 325030 | 263.76 | 369.10 1.16 | 1135.47
12 Pvt. | Tungbhadra Chemicals & Fertilizer Ltd 0.00
13 Pvt. | Zuari Agro Chemicals Ltd 335.96 606.95 0.36 976.24 | 1919.51 59.82 | 137.56 0.08 91.54
| 14 | Pvt. | MMTC Ltd 0.00 .
3 Pvt. | HPM Fertilizers 0.00
":L Pvt. Mosaic India Pvt. Ltd. 821.26 821.26 | 492.00 ;.
= Pvt. | Grassim (INDO GULF) 0.40 | 192102 | 1921.42 0.24 | 1721.12
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18 Pvt. Duncan India Ltd 0.00
19 Pvt. | Manglore Chemicals & Fertilisers Ltd 180.91 295.61 0.65 955.21 | 1432.38 38.92 80.54 0.53 519.99
20 Pvt. Rallis India Ltd. 0.00
21 Pvt. Foliage Crop. Solutions Pvt. Ltd. 0.00
22 Pvt. | GreenStar Fertilizers Ltd. 98.80 456.23 0.00 555.03 4498 | 140.82 1.50
23 | Pvt. | KPRFertilizers Ltd. 4.22 422
24 Pvt. Toepeer Pvt. Ltd. 0.00
25 Pvt. SUNFERT INTERNATIONAL i 0.00
26 Pvt. | Transworld Furtichem Pvt Ltd 13.47 13.47 1.90
27 Pvt. HINDALCO IND LTD 359.94 359.94 65.91
28 Pvt. | Kribhco Fertilizers Ltd (previously KSFL) 1776.42 | 1776.42 2008.69
29 Pvt. | Kanpur Fertilizers & Cement Ltd. 7.06 0.62 | 1236.74 | 1244.42 0.13 920.60
30 Pvt. | Agrigold Organics Pvt Ltd 0.00
31 Pvt. Narmada Biochem Pvt Ltd 0.00
32 Pvt. Great Eastern Shipping Company 0.00
33 Pvt. Khaitan Chem & Fert Ltd 5.29 5.29 3.14
34 Pvt. OPIL (Ostwal Phoschem(India) Limited) 0.00 0.00 0.26
35 Pvt. SSP UNITS . 1476.47 1476.47 540.38
36 Pvt. CITY COMPOST BULK MANUFACTURING UNITS 5.94 5.94 4.68
37 Pvt. Yara Fertilizers India Pvt. Ltd. ; 0.04

Total - Put. 7117.13 | 8613.41 11.49 | 18605.93 | 34347.96 | 3399.52 | 2897.31 9.11 | 11997.43
1 Pre-Oct 2000 0.00
2 Special Freight 0.00
3 Intt. On SBA 2.85 1.82 22.64 27.31 242 | 47851 10.08
4 , Loss on Bonds 0.00
Grand Total 10429.00 | 15906.00 33.85 | 43050.00 | 69418.85 | 4986.71 | 5499.99 17.36 | 24516.00
Note: Apart from above, subsidy outgo for Imported Urea for last three years and current year: 2017-18--9980.00Cr. , 2018-
19--17155.36Cr. , 2019-20--14049.00Cr. and 2020-21--8417.00Cr. (till August, 2020.)
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A nresue - VI
GOVERNMEN G QOF TRDIA
MINISTRY OF CHEMICALS & FFERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED GULESTION NGO, 385° TO Dl ANSWERED ON: 23.03.2021
Direct Benefit Transfer of Feriilizer Subsidy

*385. SHRI JAGDAMBIKA PAL.:
SHRi FEROZE VARUN GANDHI:

Will ihe Ministod of CHEMICALS AND FERTILIZERS b vleased to s

(%)  whether the Government has finalised the Direct Benefil Tiansfer miodel fo
fertilizer subsidy to farmers and if so, the details thereof;

() whether the Government has undertaken any consuitations for
implementaticn of the caid model and i so, the details thereof;

(c) the nuraber of farmers and farming households in the countiy who have

received Direct Benefit iransfer of fertilizer subsidy since 2018 {ill date,
State-wise; and

{d) the toial amount of iunds disbursed in this regard, State-wise?

ANSWER

MINISTER OF CHEMICALS & FERTILIZERS

— (SHRI D.V. SADANANDA GOWDA)

*(a) to (d): A Statement is laid on the table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF THE LOK
SABHA STARRED QUESTION NO. “385 TO BE ANSWERED ON 23.03.2021
REGARDING “DIRECT BENEFIT TRANSFER OF FERTILIZER SUBSIDY”.

(&) S Mo Sir Government has hot yet taken {inal decision for impieneniztion of
Direct Cash Transier(DCT) of feriilizer subsidy v farmers. Howevar, Goveinment
of India has implerented Ditact Benefit Transier (DBT) system in fertilizer sectol
under which about 2.26 lakh FoS devices/ PoS deskiop soflware have bheen
installed at retail cuilets across the country. Und=i the DBT system, sale of all
subsidized ferilizers o farmers/buyers is made thiough Peint of Sale (PoS)
devices installed at cach retailer shop and the beneficierics ere identitied thirough
Aadhaar Card, KCC, Voler Identily Card etc. end subsidy payment on various
fertilizer grades is being released io the fertilizer cormpanics on weekly basis, on
the basie of actual sales made by the retailers o the berefcierios threugh Point of
Sale (FPoS) devices installed &t each retailer shop.

(b) . Direct Cash Transfer (DCT) of fertilizer subsidy to farmers has been under
discussion at various forums. A Conmittee of Secretaries headed by Cabinst
Secretary has been setup to develop the broad contours of the DCT iramawoik
under which DCT to farmers can be implemented. The CoS in its meeling held on
16.0%.2020 hag, inter-alia, recommended to constituie 2 Nodeal Commitiee to be
co-tnaited by Secreiaries of Depariment of Tertilizers and  Departinent o
Agriculture, Coovperation & Farmers Weliare io formulate i'nd implernent Dire:ct
Cash Transfer in Feriilizers. Accordingly, a Nodal Commitice has been constituted
vide DoF's O.M No. 15011/21/2019 dated 1*June, 2020. The Nodal Committee
has held two meetings on 25.06.2020 and 28.10.2020. However, no decision has

yet been taken for implementation of Direct Cash Transfer of ferlilizer subsidy to
farmers.

Further, vide notification dated 04.05.2020, Department of Fertilizers has
constituted Chintan Shivir Working Group on Direct Benefit Transfer to Farmer
under the chairmanship of Hon'ble Minister for Chemicals and Fertilizers. The
Working Groupis tasked to examine the feasibility of introducing a direct fertilizer
subsidy transfer to farmers, criteria for selection of farmers and their entitlement,
criteria for determining the amount of subsidy to be transferred to farmers’
accounts, periodicity of subsidy transfer, etc. The Working Group has held several
meetings with all the stakeholders. However, no decision has yet been taken for
implementation of Direct Cash Transfer of fertilizer subsidy to farmers.

(c) & (d): In view of reply to (a) and (b) above, question does not arise.

KxBRTRRAR
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(Q. 385)

Y SRS qTel: THMRT 7eleT, A HAT Sif F < & fhAET Y Bidger
feae & Hey F ITR AT 81 /M T F ART TR R BT BY Bicegor
SR S TfREY & o < &, 75 STavere aftve TR T ¥ qad & o <@ d
SRRTT Ifthe SRR B Sl THIF &, I F YT Hicegor HY & g Bedy
TR TS 31T e &, §HS YR W TG R A fsht 2y & 3iR arafie
BT & SMER TR ATHIRS T A TR TRHR BiSeTgoR Hufal 7 GRaSt Rl
COGIRGGIR

hiceTgoR HUf=aT B RS B & T SRNTE HI TP fha™I & @
o &Y, S0 Gy ¥ AT 551 o 7 el & 3 g SBfre Al i srezerr H g0 ffw
AT HT TS PiSICGE P A 21 D A 3D §3 & TH HUST BT T
16.01.2020 I T ATt T FE T8 31, ifcp g (Auid 3t e T2t g 31

& AT FET S & T aed & % ae el & i qecaqut v 21 wea
RO AT B BicaATsoR & g Afeas 2 <& 8, gae drer 391 frami &t fre
<P, T §HE FY F A T Sff TG TP & DS BRIDH FIG?
SHRI D. V. SADANANDA GOWDA: The intention of the Government is to
see that the fertiliser subsidy is credited directly to the accounts of the farmers.
This is the real intention of the Government. But there are several issues that
need to be debated. All the stakeholders need to be consulted. The technical
aspect also needs to be looked into. A technical committee has to be formed.

A decision has to be taken in terms of the quantity of fertilizer that needs to be
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given to a particular farmer. So, several issues need to be debated and
discussed.

We had a Committee under the Chairmanship of the Cabinet Secretary
consisting of other high-level Secretaries as its members. Of course, they
consult one or two biotech companies also. We want to go further and have
consultations with all the stakeholders, Iike the State Government, farmers,
manufacturers and other agencies, to come to the conclusion how it could be
dealt with. Even the transaction should be very transparent, which requires
some technical aspect to be taken care of.

We have formed a Committee under the Chairmanship of Cabinet
Secretary. At the same time, a Chintan Shivir was organised to hold

discussion with the farmers. | myself headed that Shivir and held three to four

~——r— St S

interactive sessions with the State Governments, farmers and others, but a

—

final decision has not yet been taken. We are eager that it should be done at

the earliest.
| would once again discuss with the Committee headed by the Cabinet

Secretary. The Committee headed by me also needs to come to a final

—

MWe hope that it will be done at the earliest. This is also the

1 intention of the Government because direct subsidy transfer to the bank
account of a farmer will track the actual buyer, reduce black-marketing, and
diversion. The farmers will be at liberty to choose the fertilizers that he should

use. All these things will certainly benefit the farmers. It will also help in

P el = o
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doubling the farmers’ income. We are working on it and we will do it at the
~— L P ..

earliest. }

SHRI JAGDAMBIKA PAL : | am thankful to the Minister and | feel that the
Minister is very kind to the farmers. Our Government is also committed to their
cause. The Government has already constituted one Committee under the
Chairmanship of the Cabinet Secretary énd the hon. Minister is also Chairing
one Chintan Shivir, a Working Group for the Direct Benefit Transfer Scheme. |
do not have any doubt about the intentions of the Minister. He is quite
committed to allow direct cash transfer to the farmers against fertilizer subsidy.
| would like to know how much time it will take. The Government has already
constituted two committees; one headed by the Minister and another headed
by the Cabinet Secretary. The Government has also decided upon the criteria
for selection of the farmers, their entitlement and determining the amount of
subsidy to be transferred to the farmers’ accounts periodically. There is no
ambiguity on this count. So, | would like to know how much time it will take. Is
there any definite time to come to conclusion by both, the Committee headed
by you as also the Committee headed by the Cabinet Secretary?

SHRI D.V. SADANANDA GOWDA: Hon. Chairperson, Sir, practically, several
States have already given their opinions because ultimately, in a sense, they
are the implementing agencies. After the transfer of subsidies to the accounts
of the farmers, the State Government concerned is responsible for the

distribution inside that particular State. So, the State Governments are also

taken on board.
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Certain State Governments have given their opinions. Recently, we had
a webinar with the State of Karnataka where they have come up with a new
technology, wherein even the farmer’s data -- his land, crop pattern, and other
things -- is collected in such a way that it is easy to assess how much fertiliser
should be given to a particular farmer because it varies from State to State. In
certain States, the crop pattern is entirely different. In certain States, the usage
of fertiliser is entirely diffefent. So, these are the major issues that need to be
taken care of when we need to come to a solution.

| really thank the hon. Member because he is very eager to see that the
fertilizer subsidy should go to the accounts of the farmers. We are also not
delaying it. Certainly, within a very short time, this will happen. We should sit
with another committee once again. ...(Interruptions)
AT WUTART: I8 98 Fecaqul v & 3R WReR @1 57 957 TUE B Let us
wait.
SHRI D.V. SADANANDA GOWDA: We are very particular that it should
directly go to the accounts of the farmers and the farmers should have the
liberty to make use of fertilizers. So, the farmer should be an independent man.
SHRI FEROZE VARUN GANDHI : When we look at the existing data on
transfers under the PM-KISAN, we can see that transfers made during the
sowing season are about twice as productive as during the non-sowing
season. About 70 per cent of the money that was given to farmers under the
PM-KISAN transfers was put back into agriculture. In non-sowing season, it

was almost half.
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My question to the hon. Minister is this. When we are looking at DBT for
fertilisers, are we looking at the periodicity of transfers? Are we looking at
doing an emphasis on transfers during the sowing season with, of course,
allowing for cropping patterns, geography, etc., because that will. be much
more beneficial to the nation and to the farmers as well?

SHRI D.V. SADANANDA GOWDA: This PM-KISAN fund will be distributed by
the Agriculture Ministry. | have nothing to do with this. In spite of that, we are
seeing that during the cropping pattern, it should be transferred to the farmers
so that they can make use of that.

HON. CHAIRPERSON: Shrimati Harsimrat Kaur Badal Ji. Madam, kindly ask a
brief question.

SHRIMATI HARSIMRAT KAUR BADAL: The hon. Minister in his reply has
said that the working group has held several meetings with all stakeholders
regarding this Direct Cash Transfer.

T AT HA ST & Wt e 8 {5 U9 T ST - Wh sleey
& rer Hifd Y & 3R G AReR BT T o &, ifs and) off ey vger S & e
St R e ¥, R Raone e 35 #1-.(caar) SR Y el 3 s

o fo5 &9 TP Biesd | 4T & B
AR TR A A3 St

" Not recorded.
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Hrcht SRPRT PR FTer: A, o/ieT F ell ®Wp Beesd A a9 781 &8 ©
...(CTTET) T A9 40 HIAST ... (STIHT)
AR WUTART: JHH1T H37 S

...(cTaEgTr)
A [AUTAf: 39T 1 o 91 Repte & Fal S|

...(TTYT)
SHRI D.V. SADANANDA GOWDA: | will be very clear. This Direct Cash
Transfer to the farmers is not related to the Punjab Government alone. We
have taken the opinions from the stakeholders of the whole country, including
Punjab. We have faken their opinions. | can spell out what all was said by the
Punjab Government only after a final decision comes out. Then only, | can say
that ‘yes’ these are the issues on which a clear answer has been given by the

Central Government.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. Y1

Subject: Request for dropping of Assurances given in replies to:-

() Unstarred Question No. 352 dated 18 March, 2020 regarding
“Southern Coast Railway Zone” (Annexure-I).

(i) Unstarred Question No. 2612 dated 10 March, 2021 regarding
“Creation of Rayagada Division” (Annexure-II).

(i) Unstarred Question No. 4693 dated 24 March, 2021 regarding “DPR
of SCR” (Annexure-III).

The above mentioned Questions were addressed by various M.Ps., to the then

Minister of Railways. The contents of the Questions along with the replies of the Ministers
are as given in Annexures I to III.

2. The replies to the Questions were treated as Assurances and required to be
implemented by the Ministry within three months of the date of the reply but the Assurances
are yet to be implemented.

3. In this regard, the Ministry of Railways vide O.M. No. 2021/E&R/6(1)/18 dated 12
October, 2021 has stated as under:-

"Establishment of the new zone and division is a long term process and involves,
amongst other things, transfer of hundreds of staff and officers. This process is likely
to take considerable amount of time especially in view of prevalent COVID-19
situation. It is worth mentioning that the entire process for the last re-organisation of
Indian Railways - from the announcement to the notification - took 6 years.
Therefore, the process for formation of new Zone and Division takes time, depending
upon various factors impacting the performance of Railways.

Indian Railways is committed to go-ahead with formation of new SCoR Zone and
Rayagada Division. However, in view of above circumstances, it would not be possible
to fix any time frame for the operationalization of Zone and Division.

4, In view of this position, the Ministry with the approval of the Minister of State in the
Ministry of Railways, has requested the Committee to drop the above mentioned three
Assurances.

The Committee may consider.

NEw DELHI
DATED: 23/02,/ 2022
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
STARRED QUESTION NO.352
TO BE ANSWERED ON 18.03.2020

SOUTHERN COAST RAILWAY ZONE

*352. SHRI RAM MOHAN NAIDU KINJARAPU:
SHRI1 P.V. MIDHUN REDDY:

Will the Minister of RAILWAYS be pleased to state:
(a) the details of the decisions and steps taken by the Government regarding
establishment/creation of Southern Coast Railway Zone;

(b) the details of funds allocated and released so far for development of
the said Zone;

(c) whether any progress has been made and time-frame fixed for making the
new zone operational;

(d) if so, the details thereof and if not, the reasc as therefor; and

(e) the names of the agencies assigned with the work such as construction,
maintenance, etc. therein?

ANSWER
MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY

(SHRI PIYUSH GOYAL

(a) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF STARR.D
QUESTION NO.352 BY SHRI RAM MOHAN NAIDU KINJARAPU AND SHRI P.V.
MIDHUN REDDY TO BE ANSWERED IN LOK SABHA ON 18.03.2020 REGARDING
SOUTHERN COAST RAILWAY ZONE

(a) to (e): The Government has approved setting up of a new Railway Zone viz.
South Coast Railway (SCoR) with its headquarter at Visakhapatnam and a new
division with headquarter at Rayagada under existing East Coast Railway
(ECoR) in lieu of existing W=z!tair Division by reorganizing the existing South

Central Railway (SCR) and ECoR.

Officer on Special Duty/South Coast Railway (OSD/SCoR) has been posted and
joined at Visakhapatnam and has been directed to undertake planning and

preparatory work for formation of New Zone at Visakhapatnam. Detailed

Project Reports (DPRs) have been submitted by OSD/SCoR and éCOR for

~———

setting up of new SCoR Zone and a new Rayagada Division respectively and

-

are currently under examination in Board’s Office‘.\
e ——
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO. 2612
TO BE ANSWERED ON 10.03.2021

CREATION OF RAYAGADA DIVISION

2612. SHRI SAPTAGIRI SANKAR ULAKA:
Wil the Minister of RAILWAYS ke pleased to state:

(a) the current status on the progress of creation of Rayagada Division;

(b) the time by when Rayagada Division would be operational along with the
detailed plan outiay; and

(c) the details of the new trains that have been planned once the Rayagada
Division is created?

ANSWER
MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND CONSUMER
AFFAIRS, FOOD & PUBLIC DISTRIBUTION
(SHRI PIYUSH GOYAL)

(a) to (c): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) To (c) OF UNSTAI =D
QUESTION NO.2612 BY SHRI SAPTAGIRI SANKAR ULAKA TO BE ANSWERED IN
LOK SABHA ON 10.03.2021 KZGARDING CREATION OF RAYAGADA DIVISION

(a): Subsequent to the approval by the Government for setting up of a new
Railway Division with its headquarters at Rayagada, Chief Transportation
Planning Manager, East Coast Railway, Bhubaneswar (CTPM/ECoR/BBS) was
nominated as Nodal officer from ECoR to undertake planning and preparatory
work for setting up and operationalisation of new Rayagada Division.: Detailed

Project Report (DPR) has beein submitted by ECoR and is under examination.) In
e P T

meantime, an Umbrella work titled “Creation of new South Coast Railway Zone
and new Rayagada Division in East Coast Railway” has been included in Budget

2020-21 under Capital Expeniture at an estimated cost of 3170 Cr.

(b): As the DPR is still under examination, no time-frame can be fixed for

erationalisation of the new Division.

(c): Prior to discontinuation of regular services to contain the spread of Covid-
19 w.e.f. 23.03.2020, Rayagada was being adequately served by 23 pairs of
Mail/Express and 05 pairs of passenger trains. Introduction of additional train is
not feasible, at present, due (o operational and resource constraints. However,

introduction of trains is an ongoing process in Indian Railways.
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Apnexvse. kv

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO.4693
TO BE ANSWERED ON 24.03.2021

DPR OF SCR
4693. SHRI KESINENI SRINIVAS:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways has received any Detailed Project Report (DPR) related
to South Coast Railway (SCR);

(b) if so, the details thereof;

(c) whether there has been a delay in the examination of the said report; and

(d) if so, the reasons therefor?

ANSWER
MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND CONSUMER
AFFAIRS, FOOD & PUBLIC DISTRIBUTION
(SHRI PIYUSH GOYAL)

(a) to (d): Detailed Project Report (DPR) for setting up of new South Coast Railway
(SCoR) Zone has been submitted by Officer on Special Duty (OSD/SCoR). Based on
this DPR, an Umbrella work titled “Creation of new South Coast Railway Zone and
new Rayagada Division in East Coast Railway” has been included in Budget 2020-

21 at an estimated cost of 3170 Cr.

Since setting up of new Zones affects railway operations and efficiency and
requires additional resources, the DPR is under -‘etailed examination.

% % % k Kk o
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. y 4,

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1861 dated 03.07.2019 regarding “Survey of Abu
Road and Ambaji Road Rail Line".

On 03 July, 2019, Shri Devji M. Patel, M.P., addressed an Unstarred
Question No. 1861 to the Minister of Raillways. The text of the Question along
with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Railways within
three months from the date of the reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Railways vide O.M. No. 2019/W-
1/NWR/PQL/BS/07 dated 20 October, 2021 has stated as under:-

“Detalled Project Report (DPR) of Taranga Hill-Abu Road via Ambaji new
line project (89.38 Km) has been prepared. DPR is under examination.

However, consent of State Government for cost sharing has not been
received."

4, In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Railways, has requested the Committee to drop the
above Assurance.

The Committee may consider.

DATED:- 28 02./ 2022~
NEW DELHI

5
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GOVERNMENT OF iNDIA P71

MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO. 1861
TO BE ANSWERED ON 03.07.2019

SURVEY OF ABU ROAD AND AMBAJI ROAD RAIL LINE

t1861. SHRI DEVJI M. PATEL:
Will the Minister of RAILWAYS be pleased to state:

(@) whether approval has been given to connect Abu Road and Ambaji
Road with a railway line in the Railway Budget of 2017 and if so, the
details thereof;

(b) the total length of this railway line and the estimated cost of this
project;

(c) whether any time limit has been fixed to start the work from survey
to construction of the said railway line; and

(d) if so, the details thereof?

ANSWER
MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY
(SHRI PIYUSH GOYAL)

(a) to (d): Taranga Hill-Abu Road via Ambaji new line project has been

included in the Budget 2017-18 subject to requisite approvals. Final

Location Survey (FLS) has been taken up. After this, further decision /
shall be taken up.

—
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 45

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 465 dated 04.02.2021 regarding “Deep Sea Port”.

On 04 February, 2021, Shri Sisir Kumar Adhikari M.P., addressed an Unstarred
Question No. 465 to the Minister of Ports, Shipping and Waterways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Ports, Shipping and Waterways within
three months from the date of the reply but the Assurance is yet to be implemented.

3 In this regard, the Ministry of Ports, Shipping and Waterways vide O.M. No. H-
11016/62/2021-ALHW (348611) dated 04.10.2021 has stated as under:-

“The project for setting up of Container Transshipment Terminal at South Bay
in Great Nicobar Island in Andaman and Nicobar Administration is at its initial
stage. Pre-feasibility study has been conducted by the Consultant M/s AECOM.
This Ministry on 10.06.2021 has asked Andaman and Nicobar Administration to
engage M/s AECOM, Project Management Consultant for establishment of
Container Transshipment Terminal at Great Nicobar. As per study carried out
by M/s WAPCOS Ltd., the transshipment Port can be set up in three phases
i.e. Phase I (2025-2030), Phase II (2030-2040) & Phase III (2040-2050). As
the project is at its conceptual stage, so fulfillment of Assurance may take a
very long time."

4, ° In view of the above, the Ministry, with the approval of the Minister of State
for Ports, Shipping and Waterways, has requested the Committee to drop the above
Assurance.

The Committee may consider.

DATED :- 23/ 02/ 202L-
NEW DELHI

BF
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GOVERNMENT OF INDIA
MINISTRY OF PORTS, SHIPPING AND WATERWAYS
LOK SABHA
UNSTARRED QUESTION NO.465
TO BE ANSWERED ON 4™ FEBRUARY, 2021

DEEP SEA PORT

465. SHRI SISIR KUMAR ADHIKARI:

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleaséd to state:
gdst, O giaes 3R srerAmet #:3r

(a) whether the Government proposes to set up deep sea port in Great Nicobar Island
and also at Tajpur of West Bengal;

(b) if so, whether it is a fact that transshipment zone at Tajpur costs far less than the
estimated costs of new deep sea port of Nicobar Istand; and

(c) if so, the comparative study report of both projects therein?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR PORTS, SHIPPING AND WATERWAYS
(SHRI MANSUKH MANDAVIYA)

(@)  There is no proposal for setting up a port at Tajpur, West Bengal by Government
of India. However, Andaman and Nicobar administration envisages setting up a /

Container Transshipment Port at South Bay in Great Nicobar Island.

p——

(b)&(c) Does not arise.

dededodok
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 4g

Subject: Request for dropping of Assurance given in reply to Unstarred Question

No. 3455 dated 15.07.2019 regarding “Reservation of Limboo and
Tamang Communities”.

On 15 July, 2019, Shri Indra Hang Subba, M.P., addressed an Unstarred
Question No. 3455 to the Minister of Tribal Affairs. The text of the Question along
with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Tribal Affairs within three months from
the date of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Tribal Affairs wide O.M. No.
F.N0.16016/09/2019-C&LM(E:15393) dated 29.10.2021 has stated as under:-

“The matter is under consideration in Ministry of Home Affairs and it involves
Policy matter and is likely to take time."

4, In view of the above, the Ministry, with the approval of the Minister of State
for Tribal Affairs, has requested the Committee to drop the above Assurance.

The Committee may consider.

DATED :- 29/02/302L
NEW DELHI
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GOVERNMENT OF INDIA
MINISTRY OF TRIBAL AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO.3455
TO BE ANSWERED ON 15.07.2019

RESERVATION OF LIMBOO AND TAMANG COMMUNITIES

3455. SHRI INDRA HANG SUBBA:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the reservation of Limboo and Tamang communities who
were declared ST in 2003 is under consideration of the Government
and if so, the details thereof; and

(b) whether the Government has taken any steps in case of Limboo and
Tamang Scheduled Tribes to ensure that Article-332 of the Indian
Constitution is not violated and if so, the details thereof?

ANSWER

MINISTER OF STATE FOR TRIBAL AFFAIRS
(Smt. RENUKA SINGH SARUTA)
GH SARU

SRS

==
[ (a)to (b) A proposal for reservation of seats for Limbom
\ communities in Sikkim Legislative Assemble is under consideration of |
| the Government of India. Article 371F(f) and Article 332 of the |
\ Constitution of India govern reservation of seats in the Legislative
Assembly of Sikkim and the issue of seat reservation for Limboo and

l Tamang communities is being considered under these provisions of |
li Constitution of India.

*hkkkde
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 51

Subject: Request for dropping of Assurance given In reply to Unstarred Question
No. 14 dated 14.09.2020 regarding “Data Bank of Tribal Land”.

On 14 September, 2020, Shrimati Pratima Bhoumik, Shri Sumedhanand Saraswati
and Shri Ranjeet Singh Hindurao Naik Nimbalkar, M.Ps., addressed an Unstarred Qustion
No. 14 to the Minister of Tribal Affairs. The text of the Question along with the reply of
the Minister is as given in the Annexure.

2 The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Tribal Affairs within three months from the
date of the reply but the Assurance Is yet to be implemented.

3 In this regard, the Ministry of Tribal Affairs vide O.M. No. 16012/09/2020-FRA
(Computer No. 17483) dated 02.11.2021 has stated as under:-

“The above said Committee is already deliberating over a suggestive CFR
Guideline for the purpose of providing a clear understanding of the concept
pertaining to Community Forest Resource (CFR)/detailed procedural aspects etc.
to encourage implementation of the community forest management and
conservation regime in the spirit of the Forest Rights Act, 2006 and this is a part
of the ongoing process of the implementation of the said Act.

Ministry of Tribal Affairs (MoTA) is already seized of the need for conservation,
management and sustainable use of Community Forest Resources under Forest
Rights Act, 2006 and hence, on 23.4.2015, MoTA issued Guidelines under Section
12 of the Act with regard to recognition and vesting of Community Forest
Resources (CFR) and its management under FRA, 2006 and subsequently, on
22.9.2015, MoTA also issued advisory to all State Governments to make an
assessment on the potential CFR area in their jurisdiction and to direct the District
Level Committees (DLCs) at the various Districts that necessary steps be taken to
ensure that CFR rights are recognized in all villages with forest dwellers.

The Ministry of Tribal Affairs is committed to ensure implementation of the Act in
accordance with the Act and Rules there under. As ‘a part of this commitment,
Ministry of Tribal Affairs and Ministry of Environment, Forest and Climate Change,
Govermment of India have issued a joint communication on 6th July, 2021,
addressed to all the State Governments, except Mizoram and Nagaland where the
FRA is not applicable, regarding the expeditious implementation of the Forest

Rights Act, 2006 in accordance with statutory provisions and procedures
thereunder."

4. In view of the above, the Ministry, with the approval of the Minister of State for
Tribal Affairs, has requested the Committee to drop the above Assurance.

The Committee may consider.

DATED ;- 28[o2/z2°22-
NEw DELHI /L/ 6 ’
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GOVERNMENT OF INDIA
(MINISTRY OF TRIBAL AFFAIRS)
LOK SABHA
UNSTARRED QUESTION NO. 14
TO BE ANSWERED ON 14.9.2020

DATA BANK OF TRIBAL LAND

14. MS. PRATIMA BHOUMIK,
SHRI SUMEDHANAND SARASWATI,
SHRI RANJEETSINGH HINDURAO NAIK NIMBALKAR

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether it is a fact that the Government is planning to make some changes in the
Model Guidelines for Conservation, Management and sustainable use of Community

Forest Resources; if so the details thereof; and its impact on the vulnerable Tribal
Groups; and

(b) whether it is a fact that Government is plannmg to create a data bank of tribal land
and if so, the details thereof?

ANSWER

MINISTER OF STATE FOR TRIBAL AFFAIRS
(SMT RENUKA SINGH SARU]‘A)

T
(@ A Commlttee has been constituted headed by Dr. N. C. Saxena (Retd IAS) to
examine and recommend Model Guidelines for Conservation, Management and
sustainable use of Community Forest Resources (CFR Guidelines in short) under
Forest Rights Act, 2006 for Forest Dwelling Scheduled Tribes( FDSTs) and Other /
Traditional Forest Dwellers (OTFDs) including Vulnerable Tribal Groups. J

(b) No, Sir.

&2
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM NO. 55

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 29 dated 03.02.2020 regarding “Development of
Experiential Museums”.

*okkk

On 3™ February, 2020, Smt. Aparajita Sarangi, M.P., addressed an Unstarred
Question No. 29 to the Minister of Culture. The text of the Question along with the reply
of the Minister is as given in the Annexure.

p2 The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Culture within three months from the date
of the reply but the Assurance is yet to be implemented.

3. The Ministry of Culture vide O.M. F.No.5-1/2020-M-II dated 10.02.2021 had
requested for dropping of the Assurance on the following grounds:-

“The reply was given on the basis of requisite inputs furnished by the Ministry of
Tourism and ASI & Akademi Sections in the Ministry.

Reply in respect of National Centre for the Performing Art (NCPA):

There has been a felt need for requirement of auditoriums of different. sizes to
enable performance of more art-related activities within the IGNCA Centre and as
part of this Assurance, IGNCA was requested to prepare the details project report
for setting up a National Centre for Performing Arts (NCPA). The DPR was sent to
Ministry of Finance (MoF) for approval and in 2019, MoF made certain observations
about international bench marking, because of which the project was being
reviewed in its entirety in the Ministry. In the meantime, it was learnt that there
was a thinking regarding need for a Central Vista in the national capital and it was
also learnt that as part of this exercise, IGNCA may be required to shift from its
present location to Jamnagar House. Such shifting would make the continuation of
NCPA project unviable. In view of the above, it is submitted that NCPA is at a very
nascent stage and project has not started yet and no time frame can be promised
for its development. However, the nature, scale and scope of redevelopment of
IGNCA may completely change in view of recent decision of Central Government for

redevelopment of entire Central Vista around Rajpath, of which IGNCA is an
important part.

Reply in respect of Indian Institute of Culture (IIC).

Indian Institute of Heritage shall be set up by integrating (1) Institute of
Archeology (Pt. Deendayal Upadhyaya Institute of Archeology) under ASI, Greater
Noida, (2) School of Archival Studies under NAI, New Delhi (3) The National
Research Laboratory for Conservation of Cultural Property (NRLC), Lucknow and (4)

&3



4.

National Museum Institute of History of Art, Conservation and Museology
(NMICHM), and Academic Wing of Indira Gandhi National Centre for Arts (IGNCA).
These partner institutes shall become various schools of IIH. IIH shall utilize
deemed university status of NMICHM. IIH shall be located at the new premises of
NMICHM at Noida as primary campus. The Registrar, NMICHM is following up on
name; and objective amplification of NMI Society. Therefore, the process of
carrying out changes in the name, structure etc. is on.

Due to Central Vista, NCPA project is at a very nascent stage and project has not
started yet and no time frame can be promised for its development. Further, the
development of Indian Institute of Culture is under process.”

The above request for dropping the Assurance was considered by the Committee at

their Sitting held on 12.08.2021 and it was decided not to drop the Assurance. The Committee
accordingly presented their Fifty-Third Report (17% Lok Sabha) on 09.12.2021 and urged the
Ministry to make concerted efforts to fulfil the Assurance at the earliest.

S

However, the Ministry of Culture vide its O.M. F.No. 5-1/2020-M-II dated 08.11.2021.

has stated as under:-

6.

“The proposed National Centre for Performing Arts (NCPA) is to be established in
IGNCA, New Delhi. However, the nature, scale and scope of redevelopment of IGNCA
may completely change in view of recent decision of Central Government for
redevelopment of entire Central Vista around Rajpath, of which the premised of IGNCA
is an import part. Moreover, NCPA is at a very nascent stage and project has not
started yet and no time frame can be promised for its development.

Additionally, it is informed that in a similar Assurance of this Ministry in Rajya Sabha on
NCPA, a status note was processed to Rajya Sabha Secretariat and Rajya Sabha
Secretariat vide its O.M. dated 19.07.2021 had dropped the said Assurance.”

In view of the above, the Ministry, with the approval of the Minister of State for Culture

has again requested the Committee to drop the Assurance.

The Committee may re-consider.

New DELHI:
DATED:  28) 92/20 22-

64
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GOVERNMENT OF INDIA Azmenttre
MINISTRY OF CULTURE

LOK SABHA

UNSTARRED QUESTION NO. 29
TO BE ANSWERED ON 03.02.2020

DEVELOPMENT OF EXPERIENTIAL MUSEUMS
25, SHRIMATI APARAJITA SARANGI:

Will che minister of CULTURE be pleased to state:

(&) ih& details of the 100 experiential museums that the Government is planning to
develop to boost tourism in India;
(b) whether any of these museums are located in Odisha and if so, the details
thereor;
1<) the detaiis of the historic sites which have been selected for an ‘authentic
reconstruction’ venture as a part of the five-year plan to boost tourism; and
(d) the composition and functions of the proposed Indian Institute of Culture and
the National Centre for Performing Arts?
ANSWER
MINISTER OF STATE (IC) FOR CULTURE &
TOURISM
(PRAHLAD SINGH PATEL)

(@)&(b): In 2016, Ministry of Culture was given the task of establishing Virtual Museums in
at least 50 locations. Subsequently, Ministry of Culture has developed three
Virtual Experiential Museums:- Man Mahal at Varanasi, Ajanta Caves at National
musuemn, Delhi and Humayun Tomb in Delhi (last two are under development).
Ministry of Culture also proposes to set up a National Virtual Experiential Site

Museum at Vadnagar, Gujarat. At present, there is no Virtual Experiential
Museum established in Odisha.

(c): Ministry of Tourism under its schemes of ‘Swadesh Darshan’ and ‘Development of
Iconic sites, has developed tourism infrastructure at various heritage
aestinations.

Under both these schemes, the primary objective is to develop the identified

destinations as benchmark tourist destinations in terms of comprehensive
development of infrastructure & services.

However, under both the above-mentioned schemes, interventions involving
reconstruction of historic sites are not permissible.

£S5



(d):

Indian Institute of Culture: Establishment of Indian Institute of Culture is at

conceptual stage. As such no Committee has been formed/constituted at
present. The concept is being formalized.

—

National Centre for the Performing Art: As there is no large auditorium in Delhi
with a large seating capacity, it was proposed by Ministry of Culture that a
Performing Art Auditorium may be constructed having seating capacity of 1800
persons along with supporting public facilities like cafeteria, bookshop etc. in
Indira Gandhi National Centre for the Arts (IGNCA) premises. However, no final
decision has been taken yet.

PR
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. 5§

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 4317 dated 22.03.2021 regarding “Sound and Light
Program at Fatehpur Sikri”.

KKKk

On 22" March 2021, Shri Raj Kumar Chahar, M.P., addressed an Unstarred
Question No. 4317 to the Minister of Culture. The text of the Question along with the
reply of the Minister is as given in the Annexure.

2.  The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Culture within three months from the date
of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Culture (Archaeological Survey of India) vide O.M. F.
No. T-19044/38/2021-M dated 03.11.2021 has stated as under:-

“Proposal for central protection of Rock Shelters in the vicinity of Fatehpur Sikri is
being process. However, it may please be consider that declaring a monument as
Centrally Protected is regular phenomenon, for which procedure is defined in the
Ancient Monuments and Archaeological Sites and Remains Act, 1958. The process
also involves publication of Notification and inviting objections from the public
evaluation of objections, etc. Further, defining area on ground to be included
under central protection, its demarcation on ground through State Governments
Revenue Offices and consent of stakeholder (Forest/State Government Temple

Trust, etc. as the case may be) are complexities involved to be handled by filed
offices of ASL.”

4. In view of the above, the Ministry of Culture (Archaeological Survey of India), with

the approval of the Minister of Culture, has requested the Committee to drop the
Assurance.

The Committee may consider.

NEw DELHI:
DATED: 28/07,/ 2022~
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE
LOK SABHA
UNSTARRED QUESTION NO. 4317
ANSWERED ON 22.03.2021

SOURD AND LIGHT PROGRAM AT FATEHPUR SIKRI.
317, SHRI RAJ KUMAR CHAHAR:
Will the Minister of Culture be pleased to state:-
) vwhether the Government is aware that there is a popular demand to start
=ounc and light program at Fatehpur Sikri a UNESCO Monument?

By if so, whether the Government proposes to take any initiative in this regard
and if so, the details thereof;

(o} whetiier the Government has taken any initiative to promote Fatehpur Sikri
Morument to the Indian and Foreign tourist;

)] wheiner the onsite museum at Fatehpur Sikri remains open throughout the
week and if not, the reasons therefor; and

(@) whether there is an initiative to conserve the paintings in the caves at

Fatehpur Sikri along with the details of initiatives taken if any?
ANSWER
THE MINISTER OF STATE (INDEPENDENTCHARGE) FOR CULTURE & TOURISM
(SHRI PRAHLAD SINGH PATEL)

weyéx (D) Wes Sir. There is no such proposal ai present.

cfiorts taken up include regular conservation, preservation depending upon
need and requirement of the monument /site considering availability of funds
and resources. Further, provision of visitors amenities like drinking water and
toilets and facilities like pathways, ramps, signage’s in various languages,
museum, cloak room, publication sale counter, guides, baby feeding room,
etc. have also been provided by the Archaeological Survey of India (ASI).

0 iaiehpur Sikri monument remains open throughout the week. Archaeological
Museum also remains open throughout the week except on every Friday.
(e) Yes Sir.\A proposal has been received in this regard and is being examined.\

vededodkek
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. 57

Subject: Request for dropping of Assurances given in replies to:-

(i)- Unstarred Question No. 6541 dated 07.05.2013 regarding
"Amendment in Antiquities and Art Treasures Act, 1972"; and

(ii). Unstarred Question No. 3284 dated 11.02.2014 regarding
“"Documentation of Antiquities”.

%k Xk

The above mentioned Question at S.No. (i) was asked by Shri Hansraj G. Ahir,
M.P. and the Question at S.No. (ii) was asked by Shri P. Kumar, M.P., to the Minister of
Culture. The contents of the Questions along with the replies of the Minister are as given
in Annexures I and II.

e The replies to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Culture within three months from the date
of the replies but the Assurances are yet to be implemented.

3. In this regard, the Ministry of Culture (Archaeological Survey of India) vide O.M.
File No: P-11012/6/2020-ANTIQUITY dated 28.10.2021 and File No: P-11012/2/2020-
ANTIQUITY dated 12.10.2021 respectively has stated as under:-

"The Assurances are related to amendment of AAT Act, 1972 which is an ongoing
process. Further it is pertinent to mention that the Assurance given against the Lok
Sabha Question 408 dated 03.05.2007, put up by Shri Dushyant Singh on the
similar issue had also been dropped vide Lok Sabha Secretariat No.
CD/14L.5./11/08/2020-(CGA) dated 12.10.2020".

4, In view of the above, the Ministry, with the approval of the Minister of Culture, has
requested the Committee to drop the Assurances.

The Committee may consider.

New DELHI:
DATED:! 25/0/,/ 20l 2-
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE
LOK SABHA
UNSTARRED QUESTION NO.+6541
TO BE ANSWERED ON 07.05.2013
VAISAKHA 17, 1935 (SAKA)

4'

AMENDMENT IN ANTIQUITIES AND ART TREASURES ACT, 1972

$8541 SHRI HANSRAJ G. AHIR:

will the Minister of CULTURE be pleased to state :

{a) whether the Government has prepared any draft for camrying out
amendments in the Antiquities and Art Treasures Act, 1972,

(b) if so, the salient features of the said draft and the time by which the said
Act is likely to be amended; and

(c) the other steps taken/being taken by the Government to put a ban on
the sale and purchase of items of archaeological importance in the private
sector?

ANSWER

MINISTER OF CULTURE
SRIMATI CHANDRESH KUMARI KATOCH

(a) Yes Madam. The Government has constifuted a commitiee under

& } Justice (Retd.) Mukul Mudgal The committee has_submitted_a draft for

(b} ! carrying out amendments in the Anfiquities and Art Treasures Act, 1972
in Dec. 2011 ’co Mlmstry of Cuiture, which is under consideration.”

-

-

\h

() While there is no ban on the sale and purchase of items of

archezeological importance in the private sector, necessary licence has
to be obtaired for the purpose.



3284.

(e)

(c) & (d)

(e}

(c)
\d)
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE
LOK SABHA
UNSTARRED QUESTION NO. 3284
TO BE ANSWERED ON 11.02.2014
MAGHA 22, 1935 (SAKA)

DOCUMENTATION CF ANTIQUITIES

SHRI P. KUMAR:

Will the Minister of CULTURE be pleased to state:

the details of objects/antiquities available/likely to be uploaded on the
websites of the National Mission on Monuments and
Antiquities(NMMA);

whether the NMMA was launched to complete documentation of seven
million antiquities by 2010;

if so, whether the NMMA has achieved the target set therefor;

if not, the reason therefor; and

whether the Government proposes to amend the Antiquities and Art
Treasures Act, 1972 and if not, the reasons therefor?

ANSWER

HiINISTER OF CULTRE

(SHRIMAT!I CHANDRESH KUMARI KATOCH)

NMMA has documented 8.0 Lac antiquities from different sources.

NMMA has uploaded the data of 1,19,793 in the NMMA website till
date.

NMMA was launched for five years from 2007 to 2012 during the X|
Five Year Plan to document the antiquities. However, the target was
not to complete documentation of seven million antiquities by 2010.

The NMMA has been continued for a further period of five year from

2012-2017 in the Xll Five Year Plan to complete the tasks assigned to
it.

_The amendment to the Antiquities and Art Treasures Act, 1972 is /
under consideration of the Central Government. R
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT A ES BRAN

M D g o

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 2063 dated 12.02.2021 regarding “"AYUSH Drug for
Breast Cancer”.

*okokk

On 12 February 2021, Shri Adala Prabhakara Reddy and various other M.Ps,
addressed an Unstarred Question No. 2063 to the Minister of AYUSH. The text of the
Question along with the reply of the Minister is as given in the Annexure.

B The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of AYUSH within three months from the date of
the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of AYUSH vide O.M. F.No.H-11016/64/2021-AS dated
30.11.2021 has stated as under:-

“(i). Central Council for Research in Ayurvedic Sciences (CCRAS), an autonomous
Organisation, under the aegis of Ministry of AYUSH, has signed an MoU with an
Agency — National Research Development Corporation (NRDC) — entrusting it with all
CCRAS'’ patent related issued/activities. This Agency apart from filing the papers, as
per provisions of Patent Act 1970, for patent with the Office of Controller General of
Patents, Design & Trade -Marks, Department of Promotion of Industry and
International Trade, Ministry of Commerce & Industry, Government of India, also
assists CCRAS in providing services of Legal Firm for taking care of Patent applications
of CCRAS. NRDC also hires attorneys on behalf of CCRAS to take care of filing of
applications, hearings etc., and has to carry out all actions as asked by Patent Office.

(ii). The grant of patent is neither under the jurisdiction of CCRAS nor with Ministry
of AYUSH, as CCRAS provides the technical inputs/clarifications, as and when required
by NRDC, during patent granting process.

(ii). Patent process undergoes through specified seven stages, and as such it is a
lengthy process and requires submission of various asked information from time to
time, requiring Patent Hearing / Sittings from time to time till the Patent Office is
satisfied with the innovation of the Patent.

It is, therefore, pointed out that granting of a patent depends upon many factors and
getting a Patent on Ayurvedic Drug is not an easy task as per the Provisions of the

Patent Act, 1970. The current patent process for QOL-2C is already going on since the
year 2012 and still it is in hearing phase.”

4, In view of the above, the Ministry, with the approval of the Minister of AYUSH, has
requested the Committee to drop the Assurance.

The Committee may consider.

New DELHI:
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A'Wn{Mer_

GOVERNMENT OF INDIA
MINISTRY OF AYURVEDA, YOGA & NATUROPATHY,
UNANI, SIDDHA AND HOMOEOPATHY
(AYUSH)

LOK SABHA
UNSTARRED QUESTION NO.2063
TO BE ANSWERED ON 12™ February, 2021

AYUSH DRUG FOR BREAST CANCER

2063. SHRI ADALA PRABHAKARA REDDY:
SHRI LAVU SRI KRISHNA DEVARAYALU:
SHRIMATI CHINTA ANURADHA:

DR. BEESETTI VENKATA SATYAVATHI:
SHRI MAGUNTA SREENIVASULU REDDY:
SHRI CHANDRA SEKHAR BELLANA:

Will the Minister of AYURVEDA, YOGA AND NATUROPATHY, UNANI,
SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to state:

(a) whether the Central Council for Research in Ayurvedic Sciences (CCRAS) in
collaboration with AIIMS, New Delhi has conducted a clinical research study for evaluating
Quality of Life with a coded Ayurvedic formulation namely ‘AYUSH QOL-2C* in patients

of local non-metastatic Breast Cancer treated with Adjuvant Chemotherapy/Radiotherapy and
correlating it with Molecular Marker;

(b) if so, the details thereof;
(c) whether the Government has granted approval for manufacturing this drug; and

(d) if so, the details thereof and if not, the reasons therefor?

ANSWER
THE MINISTER OF STATE (IC) OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND ADDITIONAL CHARGE OF MINISTER OF STATE (IC) OF THE
MINISTRY OF AYURVEDA,
YOGA & NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY
(SHRI KIREN RIJLJU)

(a): Yes.

(b): The Central Council for Research in Ayurvedic Sciences (CCRAS), which is an
autonomous body under the aegis of Ministry of AYUSH.in collaboration with AIIMS, New
Delhi,has conducted a prospective double blind randomizedplacebo controlled clinical trial
entitled “4 Pilot Study Evaluating Quality of Life with AYUSH QOL — 2C in Patients of
Local Non-Metastatic Breast Cancer Treated with Adjuvant Chemotherapy/Radiotherapy
and Correlating it with Molecular Marker” The study revealed a trend towards better local
control and survival in the “AYUSH QOL 2 C” Groupand the drug was safe and well

tolerated.
#3



(c) & (d): The Ayurvedic formulation “Ayush QOL 2 C” has been developed by the i
_Council and the patent has been filed. The grant of patent is awaited. The efforts are being
made by the Council for technology transfer through National Research Development
Corporation (NRDC) as per commercialization policy of CCRAS.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM NO. 55

Subject: Request for dropping of Assurance given in reply to Starred
Question No. 283 dated 09.08.2021 regarding “Criteria for
Classical Language”.

Xk kk

On 9™ August 2021, Shri Gopal Chinnaya Shetty and Shri Arvind Ganpat Sawant,
MPs., addressed a Starred Question No. 283 to the Minister of Culture. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and

required to be implemented by the Ministry of Culture within three months from the date
of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Culture vide O.M. F.No. Akd-17/27/2021-Akad/532
dated 09.11.2021 has stated as under:-

“Matter is under active consideration of this Ministry with Linguistic Experts
Committee through Sahitya Akademi to consider the request made by PMO.

The matter is under examination, hence, no time frame to fulfil the Assurance can
be decided.”

4, In view of the above, the Ministry of Culture, with the approval of the Minister of
State for Culture, has requested the Committee to drop the Assurance.

The Committee may consider.

NEW DELHI:
DATED: 28 o;/ZoZL
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GOVERNMENT OF INDIA
MINISTRY OF CULTURE

LOK SABHA

STARRED QUESTION NO. *283
TO BE ANSWERED ON 09.08.2021

CRITERIA FOR CLASSICAL LANGUAGE
*283. SHRI GOPAL CHINNAYA SHETTY:
SHRI ARVIND GANPAT SAWANT:
Will the Minister of CULTURE

be pleased to refer to the reply given on 10.02.2020 to Unstarred Question No.
1192 regarding ‘Status of Classical Language to Marathi’ and state:

(a) whether the Government has completed consultations and the work of
reviewing the criteria related to classification as a classical language for
granting status of classical language to Marathi;

(b) if so, the details along with the current status in this regard;

(c) whether the State Government of Maharashtra has again requested the
Union Government to grant the status of classical language to Marathi;

(d) whether Marathi language has been granted the status of a classical
language; and

(e) if not, the present position in this regard?

MINISTER FOR CULTURE, TOURISM AND DEVELOPMENT OF
NORTH EASTERN REGION

(SHRI G.KISHAN REDDY)

ANSWER

(a) to(e) A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF
LOK SABHA STARRED QUESTION NO. *283
TO BE ANSWERED ON 09.08.2021

(@a)& (b) No Sir. The task of reviewing the criteria for
classification of a language as a classical language is
still under process. N

(c) Yes Sir. The State Government of Maharashtra has
requested the Union Government to grant the status of
classical language to Marathi.

(d)&(e) No Sir. The matter of granting classical status to
Marathi language is under consideration of the

Government.

*kkkk
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Appendix-XIII
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
SEVENTH SITTING
(08.03.2022)

The Committee sat from 1500 hours to 1600 hours in Committee Room No. 3, Extension to Par-
liament House Annexe, New Delhi.
PRESENT
Shri Rajendra Agrawal -  Chairperson

MEMBERS

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri M.K. Raghavan

Shri Chandra Sekhar Sahu

G NEN

SECRETARIAT

Shri J.M. Baisakh - Joint Secretary
Shri T.S. Rangarajan - Director

Shri S.L. Singh - Deputy Secretary
Shri Vineeta Sachdeva - Under Secretary
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At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider
and adopt 03 Draft Reports; (ii) consider 25 Memoranda containing requests
received from various Ministries/Departments for dropping of 50 pending
Assurances; and (iii) to take oral evidence of the representatives of the Ministry
of Tourism regarding pending Assurances.

& 200X XXXXX XXXXX XXXXX

3. Thereafter, the Committee took up the aforesaid 25 Memoranda (Memo-
randum Nos. 37 to 61) containing 50 Assurances for consideration for dropping
or otherwise of the relevant Assurances. After considering a few Memoranda, the
Committee authorized the Hon'ble Chairperson to decide the remaining Memo-
randa. The Chairperson subsequently decided to drop 30 Assurances as per de-
tails given in Annexure-I* and to pursue the remaining 20 Assurances as per de-
tails given in Annexure-II for implementation by the Ministries/Departments con-
cerned.
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The Committee then adjourned,

XXXXX
XXXXX

* Not related to this Report.
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Annexure-II

COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022)

Statement Showing Assurances not dropped by the Committee on Government Assurances (2021-2022) at
their sitting held on 08.03.2022

S.No. | Memo | SQ/USQ No. and | Ministry/ Subject Remarks
No. date Department
1. 38 (i) SQ No. 3 Chemicals and | (i) Subsidy on The Ministry have requested for dropping of the
dated 24.02.2015 | Fertilizers Fertilizers Assurance on the ground that the transfer of
(Supplementary by | (Department fertilizer subsidy to farmer's account is a very
Shri Krupal Balaji of Ferilizers) sensitive issue and it is under discussion at various
Tumane, M.P.) higher level forums and the Government of India is
yet to take a concrete decisic cn the matter.
(ii) USQ No. 415 (i) Subsidy Further, the Ministry have submitted that no such
dated 05.02.2019 Mechanism proposal is under active consideration in the

(iii) USQ No. 1703
dated 02.07.2019

(iv) SQ No. 424
dated 23.07.2019
(Supplementary by
Shri Kapil
Moreshwar Patil,
M.P.)

(v) USQ No. 367
dated 19.11.2019

(iii) Transfer of
Fertilizer Subsidy

(iv) Gap in Demand
and Supply of
Fertilizers

(v) Opposition to
Direct Cash Transfer
for Fertilizer Subsidy

Department of Fertilizers and no action is pending
on the part of the Department. The Committee feel
that the central purpose of the scheme is to remove
the various irregularities in providing/availing of
fertilizer subsidy in the current regime which
mostly benefit the intermediaries/agents at the
cost of farmers especially the poor and marginal
farmers. In the current regime with a bifurcated
payment system, the intermediaries are able to sell
fertilizers at rates higher than those set by the
Government which resulted in a reduced benefit to
the farmers and unjust earnings for the agents.
Under the Direct Benefit Transfer Scheme,
farmers/agricultural labourers will purchase
fertilizers strictly at Government rates and subsidy
amounc¢ will go directly to their Bank accounts. The
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(vi) USQ No. 1486
dated 20.09.2020

(vii) SQ No. 385
dated 23.03.2021
(Supplementary by
Shri Jagdambika

(vi) Fertilizer Subsidy

(vii) Direct Benefit
Transfer of Fertilizer
Subsidy

Government will also get an authentic record of the
farmers who are benefitting from the Scheme
alongwith the amount utilised for the purpose. As
the matter is of national concern, the Committee
are of the view that the Ministry should give utmost
priority to the issue and the pending Assurances be
implemented at the earliast. The Committee would

Pal, M.P.) also like to be apprised of the initiatives taken and
the progress made in the matter.
41 (i) SQ No. 352 Railways (i) Southern Coast The Committee note that the Ministry have

dated 18.03.2020

(i) USQ No. 2612
dated 10.03.2021

(iii) USQ No. 4693
dated 24.03.2021

Railway Zone

(i) Creation of
Rayagada Division

(iif) DPR of SCR

requested for dropping of the Assurance on the
ground that the subject of the Assurances pertains
to establishment of new South Coz«t Railway Zcne
and a new Rayagada Division which is a long term
process involving among other things transfer of
staff and officers and likely to take considerable
amount of time especially in view of prevalent
COVID 19 situation. They have further stated that
Indian Railways is comimitted to go ahead with
formation of new zcne and division, however, it
would not be possible to fix any time frame for the
operationalisation of zone and division. The
contention of the Ministry is untenable since an
Assurance cannot be dropped merely on the ground
that its implementation may take more time than
the specified period of 3 months. The Committee
understand that such matters may take time but at
the same time Ministry cannot abdicate its
responsibility by merely providing such an
information or on such a plea especially in an
important matter like formation of new Railway
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Zones and Divisions which impact the performance
of Railways. The Committee urge upon the Ministry
to pursue the matter in the right earnest under a
specific timeline and implement the Assurance at
the earliest.

Ny

USQ No. 1861
dated 03.07.2019

Railways

Survey of Abu Road
and Ambaji Road Rail
Line

The Committee are of the view that the Assurance
cannot be dropped simply on the ground that the
DPR of the project is under examination and the
consent of State Government for cost sharing has
not been received. The contention of the Ministry is
far from convincing since once an Assurance is
given, it is incumbent upon the Ministry to fulfil it
with proper planning and co-ordisi:ation with all the
agencies concerned. The Committee desire that the
Ministry of Railways should pursue the matter
vigorously with the State Government and fulfil the
Assurance at the earliest.

45

USQ No. 465
dated 04.02.2021

Ports,
Shipping and
Waterways

Deep Sea Port

The Committee feel that an Assurance cannot be
dropped merely on the ground that its
implementation woulr take a considerable length
of time. The Commitiee feel that the matter is of
utmost strategic and zconomic importance for the
country which can leverage its strength and power
to great heights in international maritime trade and
geo-politics. Moreover, setting up of Container
Transshipment Port at South Bay in Great Nicobar
Island will play a crucial role in development of the
Island's economy. The Committee, therefore, urge
the Ministry to expedite concrete action and
finalise a clear time Ilimit for starting and
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completing the work and implc-;ment the Assurance
at the earliest.

o |

49

USQ No. 3455
dated 15.07.2019

Tribal Affairs

Reservation of
Limboo and Tamang
Communities

The Committee do not accede to the Ministry's
request for dropping of the Assurance submitted on
the ground that the matter is under consideration
in the Ministry of Home Affairs and it involves
policy matter and is likely to take time. The
Committee acknowledge that such matters may
take time but a firm decision is to be taken in the
matter without undue delay. The Ministry need to
take sustained action and proactively pursue the
matter with the Ministry of Home Affairs to
implement the Assurance at the earliest.

51

USQ No. 14
dated 14.09.2020

Tribal Affairs

Dé_ta Bank of Tribal
Land

The Committee find that in sum and substance the
Assurance has been fulfilled and the requisite
Implementation Report be laid on the Table of the
House at the earliest.

55

USQ No. 29
dated 03.02.2020

Culture

Development of
Experiential Museums

The Committee had presented their 53rd Report
(17th Lok Sabha) oi 09.12.2021 and had pointed
out that the Assurance pertained to
construction/setting up of prcposed National
Centre for Performing Arts (NCPA) and Indian
Institute of Culture (IIC). Observing that the
Assurance cannot be dropped merely on the
grounds that its iinplementation would take more
time, the Committee desired that the Assurance
should be brought to its logical conclusion and
directed the Ministry to pursue the matter
vigorously and ensure setting up of IIC and NCPA
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and make concerted efforts to fulfil the Assurance |
at the earliest. However, once again, the Ministryg
have requested for dropping of the Assurance on |
the same grounds. Thus, the Ministry's submission f
for dropping of the Assurance lacks justification. |
The Committee feel that once an Assurance is .
given, it should be brought to its logical end. The |
Committee, therefcre, reiterate their earlier
recommendation and urge upon the Ministry to
fulfil the Assurance with proper planning and
coordination with all the Departments/agencies
involved.

56

USQ No. 4317
dated 22.03.2021

Culture

Sound and Light
Program at Fatehipur
Sikri

The Ministry have requested tc¢ drop the Assurance
on the ground that the proposal for central
protection of Rock Shelters in the vicinity of.
Fatehpur Sikri is being processed. Further,
declaring a monument as Centrally protected is
regular phenomenon for which procedure is defined
in Ancient Monuments and Archaeological Sites and
Remains Act, 1958. The process also involves
publication of Notification and inviting objections
from the public evaluation of objections, etc. Also,
defining area on ground to be included under
central protection, its demarcation on ground
through State Gevernments Revenue Offices and |
consent of stakeholder are complexities involved to |
be handled by field offices of ASI. The Committee .
understand that such matters may take time but at |
the same time the Ministry cannot abdicate its
responsibility by merely providing such an.
infornation or on such a plea. Moreover, the
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subject matter of the Assurance confines only to
paintings in the caves at Fatehpur Sikri. The
Committee urge upon the Ministry to pursue the
matter in the right earnest under a specific timeline
and implement the Assurance at the earliest.

57

(i) USQ No. 6541
dated 07.05.2013

(i) USQ No. 3284
dated 11.02.2014

Culture

(i) Amendment in
Antiquities and Art
Treasures Act, 1972

(ii) Documentation of
Antiquities

The Committee observe that the contention of the
Ministry that the Assurances are related to
amendment of Antiquities and Art Treasures Act ,
1972 which is an ongoing process and may be
dropped is untenable. An Assurance cannot be
dropped merely on the grounds that the matter is
an ongoing process. The Committee desire that the
Ministry should make concerted efforts and
expedite carrying out of amendments in the
Antiquities and Art Treasures Act, 1972 to fulfil the
Assurance at the earliest. Further, the Committee
must be apprised of the initiatives taken and the
progress made in the matter.

|
|
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USQ No. 2063*
dated 12.02.2021

AYUSH

AYUSH Drug for
Breast Cancer

The Ministry submitted that granting of a patent
depends upon many faccors and getting a patent on
Ayurvedic Drug is not an easy task as per the
Provisions of the Patent Act, 1970. The Ministry
further submitted that the current patent process
for QOL-2C is already going on since the year 2012
and still it is in hearing phase. The Ministry
accordingly requested that the Assurance may be
deleted from the list of pending Assurances. This is
unacceptable to the Committee since an Assurance
cannot be dropped just because of the

85

*Implementation Report laid on the table of the House on 16.03.2022.



apprehension that it would take a considerablef
time to fulfill it. On the contrary, the Committee are
of the view that the Ministry should make more
concerted efforts to fulfill the Assurance which |
concerns with treatment of a deadly disease.
Further, the Committee may be apprised of the
initiatives taken and progress made in the matter. !

11

60

SQ No. 283
dated 09.08.2021

Culture

Criteria for Classical
Language

The Committee have been informed that the matter |
regarding review of criteria for Classical Language |
is under active consideration of the Ministry with |
Linguistic Experts Committee through Sahitya
Akademi to consider the request made by Prime
Minister's Office. It has further been informed that
the matter is under examination, hence, no time
frame to fulfil the Assurance can be decided. The
Committee understand that such matters may take
time but an Assurancz given on the floor of the
House cannot be dropped merely on the plea that
its fulfillment would be a time consuming process.
Moreover, such matters cannot be allowed to keep
pending for an ind-finite time. The Committee
would, therefore, like t: stress upon the Ministry to
take proactive steps to fulfil the Assurance within a
specific timeline. The Committee would like to be
apprised of the initiatives taken and the progress
made in the matter.
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
TENTH SITTING
(04.07.2022)

The Committee sat from 1500 hours to 1600 hours in Committee Room 'C',
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members
2. Shri Ramesh Chander Kaushik
3. Shri Kaushalendra Kumar
4, Shri Ashok Mahadeorao Nete
5. Shri M.K. Raghavan
6. Shri Chandra Sekhar Sahu
Secretariat
1.  Shri J.M. Baisakh - Joint Secretary
2.  Dr. (Smt.) Sagarika Dash - Director
3.  Shri K.C. Pandey - Deputy Secretary
4, Smt. Vineeta Sachdeva - Under Secretary
XXX XOOXXX XXX XXX XOOXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following three (03) draft Reports
without any amendments:-

() Draft Sixty-Fifth Report (17th Lok Sabha) regarding ‘Review of

Pending Assurances Pertaining to the Ministry of Electronics and
Information Technology’;

(i)  Draft Sixty-Sixth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and

(i)  Draft Sixty-Seventh Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’

7.
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2. The Committee also authorized the Chairperson to present the Reports at
a later date.

XXXX XXXX XXXX XXXX XXXX XXXX
XXXX XXXX XXXX XXXX XXXX XXXX

The Committee then adjourned.,
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